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PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS
{ BENEFICIAL OWNERS OF THE EQUITY SHARES OF EMAMI LIMITED FOR THE
BUYBACK OF EQUITY SHARES FROM THE OPEN MARKET THROUGH STOCK
EXCHAMNGES UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA [BUY-
BACK OF SECURITIES) REGULATIONS, 2018, AS AMENDED.

This public announcement (the “Publie Announcement”) is being made in relation to

the Buyback (as defined hereinafier) of Equity Shares (as defined hersinafter) of Emami
Limited [the “Company”} from the open market through BSE and NSE, collectively referred
te as "Stock Exchange" mechanism, pursuant te the provisions of Regulation 16{ivi{b)

and other applicable provisions of the Securities and Exchange Board of India (Buy-Back

of Becurities) Regulations, 2018, as amended (including any statutory modification(s)
or amendment(s) from time to time) {the "Buyback Regulations”) and contains the
disclosures as specified in Schedule 1V to the Buyback Regulations read with Schedule |
of the Buyback Regulatiens.,

Certain figures contained in this Public Announcement, including financial information, have bean
subjected to rounding-off adjustments and presented in whole numbers, In certaln instances, (i}

tha sum or parcanags, changs of such numbers may not conform exactly to tha total figurs

given; {ii} the sum of the numbers in a column or row in certain tablss may not conform exacty o
the total figure given for that column of ros, Further, certain numercal information in this Public
Annocuncemant has bean presented in “lakhs”. One lakbs reprasants 1,080,000,

“‘Warking Days’ means any working days of the Securities and Exchange Board of India.

OFFER FOR BUYBACK OF EQUITY SHARES OF EMAMI LIMITED FROM OPEN MARKET
THROUGH STQCK EXCHANGE(S)

PART A - Disclosures in accerdance with Scheduls | of the Buyback Regulations
1. DETAILE OF THE BUYBACK OFFER AND OFFER PRICE

1.1 Pursuant to the provision 526 of Anticle of Association of the Company and the provisions of
Sections 63, &0, 70 and all other applicable provisions, if any, of the Companies Act, 2013
read with the Companiss {(Share Capital and Debantures) Rulsg, 20104 and other relevant

Rubes mads thereunder, as applicable, sach as amended from time to fime "Companies

L,

.

e

Act”) {including any statulory amendmentis}, modificelion{s} or re-enactments from time o -

time}, e provigions of the Securities and Exchanga Baard of Indla {Buy-Back of Sacuntias)

Ragulations, 2018, as amended ("Buyback Regulatiens”), the Securities and Exchange |

Board of India (Listing Obligeliens and Disclosurs Requiremants} Regulations, 2015, as

amendad {“Listing Regulatiens”) (including any stalutory amendmantis), modification(s)

ar re-gnactmants from tima to time} and Aricle 52A of the Aricles of Association of the
Company, and subject to such other approvals, permissions, consents, exemplions,
and sanclions of the Securilies and Exchangs Baard of India ('SEBIY), the Reqlsirar of

Companias, Kolkata - at Kolkata {the "ROC™) and [ or other authorities, institutions or {

badies, as may be appliceble {logether with SEB| and ROC, the “Appropriate Authorities™),

&% May be pecessary, and aublect 1o such condfions. alterations, amendments and

modifications as may be prescribed or imposed by the Appropriate Authorities while
granting such approvals, permissions, consents, exemptions and sanclions which may
e Agrasd fo by the Board of Directers of the Company (the “Board” which exprassion
shall be deemad to incheds any commitles constituled by the Board and  or officials,

it

nrnre,

e

~r. e

e

wihich the Board may constitute / suthorise to exercise its powers, including the powers |

confarmed by the board resolution), the Board at ts mesting held on September 17, 2026

{"Board Meeting’}, approved the buyback of fully paid-up equity shares of the face value of

T 1 [Rupes One Only}) ("Equity Sharas™) of tha Company, each from its sharehoelders §

.

beneficial owners {other than those who are prormaobers, members of the promaler groug,

persons in control {and their associates)), from the open market through Stock Exchange |

mechaniam which i3 not more than 10% of the aggregate of tha wtal paid-up share capital
and free resenves of the Company, which 3 based on the labest addited standaloneg and
consolidated financial slatements of the Company as on March 31, 2026, whichever sels
out & lower amaount, for an sggregsle amount not excesding T 28 20000 Lakhs (Rupees
Teezrily Eight Thougsand and Twso Hundred Lakhs Onlyp (" Waximum Buyback Size™), and
al 8 priceé not excesding T 475.00 (Rupeses Four Hundrad and Seventy Fiva Only) per

Equity Shara ("Maximum Buyback Prica™), payable in cash from the open market through

Sleck Exchanges {{the progess baing referred hersinafler a5 “Buyback™), The Maximum
Buyback Size and Maximum Buyback Prics do not includs any sther axpensas incurred
ar 1 e incurmad for the Buyback lika filing fees, advisory fees, intarmediaries feas, public

announcament pulbdlicsiion expenses, printing and dispatch expenses il any, brokerage, i

costs, fegs, lwrnover charges, laxes such as secuniies transaclion tax, goods and sarvica
tax (it any) and amy other applicable taxes i any, stamp duty and other Incidentel and
rilibed expenges (colleciively relarred lo 85 “Transaction Cosls").

1.2
paid-up shars capiel and free resenses of the Company based on the audited standalone
and consolidated fnancial stalements of the Company as al March 31, 2026, respealively
{being the labsst available audited standslone and coneclideted financial statements of
the Company) which i mot more than 10% of the total paid-up capital and free reserves

of the Campany in actordance with e provise 1o the Regulation Sk} of e Buyback -

Regulations and Section 682Kk} of the Companigs Act

Subject o the market price of the Equity Shares being equal to the Maximum Buyback
Frice, the indicative maximum nomber of Equity Shares bowght back would be 58,36, 842
|Fifty Mins Lakhs Thirty Six Thousand Eight Hundred and Forty Two Only) Equity Shares

13

Ths Maximum Buyback Size rspresents 9 28% and 9.93% of ths aggregats of the total

.

e,

P, e nrm.

e

P,

{"Maximum Buyback Shares"} representing approximataly 1,36% which 8 leas than -

25% of the lolal paid-up equity share capital of the Company as of March 31, 2028 and

approximately 1.36% of the total paid-up squity share capital of the Company as on |
the dale of the Board Meeling and Public Announcement. The actual number of eguity |
shares bought back during the Buyback will depend upon the actual price, excluding the

Transaction Costs, paid for the equity sharss bought back and the aggregate consideration
paid In the Buy-back, subject b the Magimum Buy-back Size. If the Equity Shares are
bought back at a price balew the Maximum Buyback Priga, the number of Equity Shares

bought back could excesd the Maximum Buyback Shares, but will always be subject o |

the Maximum Buyback Size Le., ¥ 28.:200.00 Lakhs (Rupses Twenty Eight Thousand and

Tweor Hundrad Lakhs Onlyh, The Company will comply with tha mquire ment of maintaininga 3

minimum public sharaholding of at least 25% of the total paid up squity share capital of the
Company as provided under Regulation 38 of the Listing Regulations, during the Buyback
pafiod and upon completion (hereof

14 Unless otherwiss permitted under applicable law, the Company shall ufilize atleast T5%

. R

",

.

af the Maximum Buyback Size e ¥ 21.160.00 Lakha (Rupses Twenly One Thousand -

One Hundred and Fitty Lakhs Only) Minimum Buyback Size”) towards the Buyback

and accordingly, based on the Maximum Buyback Price and Mimimum Buyback Size, the |

Company will purchase an indicative nisimum number of 44,52 632 (Forty Four Lakiv Fifty
Two Thousand Sik Hundred and Thiry Twa} Equily Sharas ["Minimum Buyback Shares™).
Further, atleast 40% of the Maximum Buyback Size i.s. T 11.280.00 Lakhs (Rupees Elevan
Thowaand Twa Hundred and Eigivly Lakhg Onlyd shall be utilized within the initial half from
tha date of the apaning of the Buyback ie. Tuesday, September 22, 2026,

Buy-back period shall in any cass close within sidy-six working days from fhe date of
opening of the Buyback ie. Tussday, December 29, 2026, The Board (or the buyback
commitiea constituled by the Board and ampowsred to exercise s powers in relation to the
Buybackj, shall delermina, at its discretion, the time frame for completion of the Buybadk
and may close the Buyback (which shall nat be lengar than siuly-200 Werking Cays fram

15

.

tha date of commencemant of the Buyback or such other period as may be parmitted undar -

the Acl and’or Buyback Regulalions or a5 may be directed by the appropriate authorities)

i,

{"Maximum Buyback Perlod”) after the Minimum Buyback Size hag been reached, alter -

giving appropriate notice for such closurm and on completing all formalities in this regard, in
accordance with the Acl andfor Buyback Regulalions.

1.6 The comgany shall, within one working day from the date of publie announsamant, 2end

an intimation through electronic mode regarding the open markel buy-back offer o those

pareans who weare i3 shareholders as on the date of meking the public announcamant.

Buyback Offer shall apan not later than four Working Daye Trem the date of the public

announcamant.

1.7  The Buyback will be implemanted by the Compamy out of i free reserves or guch other

SCAFCES 35 My De permmithed Dy vy and in acoordance with Seclion G801 ) of the Companies

Act amd Regulation 4{ix) of the Buyback Regulations, and in accordance with Ragulation

Afivib)i}. 5030}, and 1% of the Buyback Regulations, by way of open market purchases ;

thregh the Stock Exchanges. by the order matching mechanigm axcept ‘all or mone

order malching systemn (as defined below), 8s provided urder the Buyback Regulations .

-

.

nem,

and subject 12 the reatrictions on plagemant of bids, price and volume as specified by |

the Board, Furffver, 8% required under the Compganies Aot and Buyback Regulations, the

L rm,

Company shall not purchase Equity Shares which are lecked-in or non-lransferable, inthe |

Buyback, until the pendency of the leck-in or until the Equity Shares become tranafarable, |

&% applicable. There are no partly paid-up Equity Shares with calls in arréars of the
Company.
1.8 The Buyback is subject o receipt of such sanctions and approvals from statutorny, regulatony
of geerniental authorilies 2% may be requined undsr applicable lyws, incheding the SEBI,
Ro and the Stock Exchangeas.

1.8 The Company has obtained the prior congent from s lenders for the Buyhack and It i3

confirmed thal there i o bressch of any covenant with such lenders. The Buyback from |

erstwhile owersaas corporate bodies and other applicable categones shell be subject
o such approvals of the Resarve Bank of India, if any, under the Foremn Exchamge

n

e

ST

e

Management Acl. 19593 and the rubes and regulabions Trened thereunder, as amended

from tims to time

110 A copy of thiz Publie Announcement i3 available on the Company's website {wew, |

e

emawnilid in and is available on the website of SEBI (weea sebigowing, website of NSE
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23

R

3.2
a3

41

4.2

4.3

4.4
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(A igesingdia, comm), website of BSE (s Beaindl com ) and the website of manager e
the Offer (weewsiiflcapital.com) during the pariod of the Buyback.
NECESSITY FOR THE BUYBACHK AND DETAILS THEREQF

The Buyhaek i3 baing undertaken by the Campany after iaking inbo aeooun the shabegic
amd opsarational cash requiremanis of the Company in medium term and for returming !

surpiua funda to the members in an effactive and efficient mannar, The Buyback will halp |

fhe Company achieve The tollowing objectives: (i) oplimize rélums o shareholders: and (i)
anhance overall sharsholders’ valua.

The Buyback ia belng proposed, inter-alia, for the following reasons;

ap  The Buybick gives the Company an opgorhmily fo disbribube surphes cash fo jlg
shargholdars in proportion to their shereholding;

by The Buyback may help In improving rebum on equity and other financlal ratios, by
resduction in the equily base, herely leading 1o long leom incredss in shareholders'
valus; and

¢l The Buyback gives an aption to the sharehaldera to sithar participate in the Buyback
and maceive cish in lso of equity shares accapled undasr the Bugback or they mdy
choosa not to paricipate in the Buyback and enjoy a resultant increass in thair
percentage sharehaolding in the Company, pest the Buyback, withaut any additional
imveslmanl.

The Buyiack may |ead te reduction in gutstanding Equity Shares, improvemant in eamings |
per aquity share, and enhanced return on imsested capital, The Buyback will not in any |

manfer impair the: ability of the Company to pursue growdh opporiunities of meel il cash
requirements for business oparations and for continuad capital investment, as and whan
raguired,

The Board at s mecling held on Seplemixer 17, 2026, considersd the acoumulaled fres

resarvas as wall as the cash liquidity reflacted in the last auditad financial etatements ag |

on March 31, 2028, and considering thess, the Beard decided to approve the Buyback of

Equity Shares at a Maximum price of T 475,00 per Equity Share for an aggregate sum nol

axceading T 28,200.00 Lakhs {Rupses Twenty Eight Thousand and Two Hundred Lakhse
Onily} eucluding the Transaction Costs for digtributing to the shareholders holding Equity
Sharas of the Company through the Buyback

MAXIMUM AMOUNT REQUIRED UNDER THE BUYBACK AND ITS PERCENTAGE OF
THE TOTAL FAID UP CAPITAL AND FREE RESERVES

The maximiam amount of funds reguirsd for the Buyback will aggregate up to ¥ 28 200,00
Lakhs {Rupeas Twenty Eight Thousand and Two Hundred Lakhs Only), 9_28% and 9.88%
of the aggragate of the total paid-up ahare capital and free reganves of the Company, which
is ol mare than 10% of the aggregate of the total paid-up share capital and fres resenses
of the Company based on the lower of the latest audited standalone and consolidated

financial slatements of the Company as at March 31, 2026 In accordance with the proviso |

to the Regulation 5(i)(b} of the Buyback Regulations and Section BB(2 b} of the Companies
Bt

The Masimum Buyback Bize doag not incude any Trangachion Cost,

The funds for the implementation of the proposed Buyback will be sourced oul of the free
resarves of the Compeny or such clhsr scurces as may be permitted by the Buyback
Ragubaticns or the Companies Act, Bormowed funds from banks and financial institutions, if
any, Will not be used for the Buyback.

MAXIMUM NUMBER OF EQUITY SHARES THAT THE COMPANY PROPOSES TO
BUYBACK

The indicative markimum number of Equity Shares at the Maximum Buyback Price and
the Meximum Buyback Size bought back would be 59,356,842 (Fifty Mine Lakhs Thirty Six
Thausand Eight Hundred and Farty Tws Gnly) Equity Shases, represanting approximately
1.36% which is less than 25% of the total paid-up equity share capital of the Company as
of March 31, 2026 and approximately 1.36% of the total paid-up equity share capital of the
Cormpaany &% on the date of Be Board Meating and Puilic Announdamean

The actusl number of eqguity shares bought back during the Buyback will depend upan the
actual price, excluding the Transacton Costs, paid for the equity shares bowght back and
the aggregate congidaration paid in the Buy-back, subjact to the Maximum Buoy-back Size.
i the Equily Shares are bought back at a price below the Meximum Buyback Prica, tha
actual numbear of Equity Shares bought beck could excsad the Maximum Buyback Shares,

bat will always De subject to the Maximum Buyback Slze Le., § 28,200 Lakhs (Rupees

Twmnty Eight Thousand and Two Hundred Lakhs Only).

Tha Company shall utilise at least 75% of amount earmarked as the Mawimum Buyback
Size for the Buyback ie., 2 2115000 Lakhs {Rupeeas Twenty One Thousand One Hundred
amd Fifty Lakhs Qnly) (excluding Transaction Costs) (*Minimum Buyback Gize™). Basad
on the Minimwn Buyback Size and Maximum Buyback Price, the Company would

parchiEge A mirimgm of 44,52 632 (Forty Four Lakhe Filty Twe Thousand Six Hundred and |

Thirty Two} Equity Shares {"Minimum Buybkack Shares™).
The Company shall utilize a8 minimum of 40% of tha amount earmarked for the Buybeck [.a.

1126000 Laklvs {Rupess Eleven Thousand Two Hundred and Eighty Lakhs Onlyp within |

the initial half from ths ogening of the offer.

BASIE FOR ARRIVING AT THE MAXIMUNM BUYBACK PRICE AND OTHER DETAILS
The Magzirmurm Buyback Price of T 47500 per Equity Share, bis Been derived ol after
considanng varous factors including, but not imited to the trends in tha volume weightad
average prices and closing price of the Equity Sharss on Stock Exchange where the
Exquily Shares of the Company are listed, price samings rlo, impact on other financial
parameters and passibla impact of Buyback on the samings par shara.

The Maximum Buyback Price per Equity Share representa;

i # premium of 20,805 cver The average of the daily volume weighled average miarkel

price om WSE {the Siock Exchenge whers the marimum wolume of trading in the |

Equity Shares is recorded) for 3 (three) months preceding the date of Prior Intimatian;

ii a premium of 22,145 cver The averadge of the daily volume weighled average mirkel
price on WSE {the Siock Exchange whers the maximum wolume of trading in the
Equity Shares is recorded) for 2 {baa) months preceding the date of Prior Intimation;
and

ii. & premium of 28.18% cver the average of the daily volume weightsd avarags market
price on NSE (the slock exchange where the maximum volume of trading i the
Equily Shares is recorded) for 2 (hwo) weaks preceding the dale of Prior Intimation;

Bubjact o the Maximum Buyback Price of T 47500 (Rupeas Four Hundred amd Seventy
Five Only) per Equity Share and achievement of the Minimum Buyback Size, the price for |
the Buyback will be determingd by the Board of Directors or the Buyback Commitles or

their duly authorized repressntatives. in accordance with the Buyback Regulations.

In accordance with Seclion G8(2)d)} of the Companies Act and Regulation 4(i} of the
Buyback Ragulations, the ralio of tha aggregate of secured and unsecured detds owed
by the Company to the paid-up equity share capital and fres reservas after the Buyback
shall be (i} less than or egual la 2:1, based on the standalens or consolidated financial
slatamants of the compary, whichavar is lowar or (i} be less than or aqual to 201, based

on the standalone or coneolidated financial statements of the company, whichever is |

loweer, afler excluding financlal statements of all subsidiansa that are non-banking financial
gampanies and housing finance companies regulatad by Reserva Bank of India or National
Housing Bank, as the case may be as on March 31, 2028;

The: guanturn of daily purchases by the Company, during the Buybachk Period. may vary
from day to day. The astual number of Equity Shares bought back during the Buyback

will depend upen the actual price, sxcluding the Transaction Costs, paid for the Equity |
Shares boughl back and the aggregate considaration pald in the Buyback, subject to the |
Maximum Buyback Size. The actual reduction in existing number of Equity Shares would |
depand upon the price at which the Equity Shares of the Company are traded at the Stock |

Exchangas g well as the total number of Eguity Shares bought back by the Company fram
the open market through the Stock Exchangss during the Buyback period.

Sharehcldars are advised thal the Buyback of the Equity Shares will be carried oul
thraugt the Stock Exchanges by the Comgany, in its sola diseration, based on, amangst
other things, the prevailing markst prices of the Equity Sharas, which may be below the
Maxirmumi Buyback Price of ¥ 475.00 (Rupe<es Four Hundred and Sevenly Five anly) per
Equity Share,

COMPLIANCE WITH REGULATION 4 OF THE BUYBACK REGULATIONS

In terms of the provisiona of Regulation 4{iv) and Regulation 5) (b} of the Buyback
Reguiahong, i aggragals amoun| progoaed undar Buyback shall B ol more than 10%
of the paid-up equily share capital and free reserdes (including securilies premium) of
the company, which is based on the lstest audited standalone and consclidated financial
statamants of Fwe Company ags on March 31, 2026, whichaver sets oul a lewar amount

As par the latest audited balance shest of the Company as at March 31, 2026 | the total
paid-up equity capilal and free reserdes are a3 follows

i¥ In Lakhs) |

Particulars Standalone | Consolidated

Teval paid-up edquity capital [A) 4, 365,00 4, 36600

Tedal Free Resarves (B 2,99, 808,93 | 2,TH240LE3

Total pald up Equity capital and free reserves
{C=A+B)

1,03,971.93 | 2,62,605.83

Maximum amoun! permissible for Buyback with the
approval of Board of Directors of the Company under
the section G342)(b} of the Companies Act and proviso
o Regulation 5{ijb} of the Buy-back Regulations,
{which is mol more than 10% of the aggregate of
the total paid-up share capital and free reserves of
tha Company, which i3 baded on e labest audited
standalone and consolidated fnancial siaiemenis of
the Company a3 on March 31, 2026, whichaver sets
GUb @ lewer amaunt

28,280,658

Basad on the above, the Maximum Buyback Size ia. T 28,200.00 Lakhs (Rupass Twenty

Eight Thousand and Two Hundred Lakhs Cnly), which is not more than 10% of the |

acgrégale of the total pasd-up share capital and free reserves of the Company, which
i5 based on the latest audited standalons and consclidated financial statemsants of the
Company as en March 31, 2026, whichever sata out a lower amount.

METHOD TO BE ADOPTED FOR BUYBACK AS REFERRED TO IN SUB-REGULATION
{IV) OF REGULATION 4 OF THE BEUYBACK REGULATIONS

In terms of Regulation 40(1) Listing Regulations, eucepl in case of framamission o
fransposition of securilies, reguests for effecting IsnsTer of seourities shall not be processed
unless the securitiss are held in dematsnalized form with a dapaository. Accordingly,
the Buyback i open to beneficial owners holding Equity Sharea in demateralized form
{Demat Shares™), Tha promolers, promoler group, and the persons in conbral of the
Compamy and their associates. shall not participate in the Buyback. Further, as requirad

T2

T3

7.4

Th

T&

7T

T8

Ta

B

undesr e Buyback Regulations, tve Company will net Buyvback Ecquily Shares which are
lockad-in or non-transferable, until the pendency of such lotk-in or until the time such
Equity Sharea becoma transfarabls, as applicable.

Sharekolders balding Equily Shares in prysical feam can participate in the Buvback, anly
aftsr such Equity Shares arg dematesnalized.

The Company shall not, direclly and indiractly purchase its own Equity Shares through
any subsidiary company, incheding 15 own subsidiany company, invesiment company
or group of investmanl companies or through spot transactions, or through any privata
arranaement, In the implamantation of Buyback,

The Buyback will be implérmented by the Company by vway of open market purchases
through ths Indian Siock Exchanges. by tha order matching mechanism except “all or
none” arder matzhimg system, as provided under the Buyback Reguilatons,

Thee Commpairy shall nat, directly or indirectly, purchase ils own Equity Shares through any
subswliary company, including its own subsidiary companies. or through any invastmant
companmy ar group of investment companiea,

The Company shall not buy back its Equity Shares frarm any person through negediabed
deals, whether on or off the Stock Exchanges, through spot transactions, or through any
privata arrangameant, in the implementation of the Buyback,

The Company shall nol allow the Buyback of ils Equily Shares unlass (hie consequont
reduction of ite shars capital is effacted in accordance with the Companies Act

The Buyback will ke implemented by the Company by way of open market purchagses
hrough the Stock Exchanges, by the order matching machanism except “all or nonig”
ordsr matching system, as provided undsr the Buyback Regulations, BSE circular bearing
notice, no, 202607319 dated July 31, 2006 read along with BSE Cincular bearing refarence
number 20220328-24 dated March 23, 2023 and M3E Gircular bearing el no, 11202020
with dowmload ref. no. NSECMTRTS734 read along with MSE circular bearing ref. no.
362023 with download ref ne, NSEICMTREE0% dated March 17, 2023 [*Stack Exchange
Circulars™), 1o tha wdent applicabla and in accordanca with the SEB siroular SEBIHDY
CFDyPoD-2/PFCIRA2023735 dated March 08, 2023, Operational Guidance - Amendment o
Securities and Exchange Board of India {Buy-back of Securitiza) Regulations, 2018,

In ralation 1o the Buyback of Demat Shares, the exacution of the order, issuance of contract
note and delivery of the stock to the member and receipt of paymeant would be carried
out by the broker, appointed by the Company, in accordance with the reguirements of the
Stock Exchanges and SEBI

THE AGGREGATE SHAREHOLDING OF THE PROMOTERS, MEMBERS OF THE
PROMOTER GROUP, DIRECTORS OF THE PROMOTER (WHERE PROMOTER 15 A
COMPANY), DIRECTORS AND KEY MANAGERIAL FERSONNEL OF THE COMPANY

Dratails of the aggregate sharabwolding of the promoters, members of the promoter group,
directars of the promoters and membeng of the promoter group fwhere the promoter is a
company), directors and key managerial parsonnel of the Company as on the dale of the
Board Mealing {i.e., September 17, 2028) i3 as below.

Tiwe aggregals shamholding of the promoters and promaoter group a2 on the date of the
Bioard Meating:

:; Name of the Sharsholdars ’:;’;E"._:':’ ﬂ:; qu.ﬁ" Category
share capital
1 Priti & Suraka 1.65,04,702 A.TH Promuatar
2. | Radhe Shyam Goenka 4,0 876 009 Fromuoler
3. | Prashant Goznka 35307 0.08 Promoter
d. | Mohan Goenka 6, 70,373 0.15 Fromoter
5. | Sushil Kumar Gosnka 519,270 012|  Promoter
4 Harsha Vardhan Agarwal 2,250,074 n.0s Promuotar
7. | Adilya Vardhan Aganeal 1,596,785 D05 Promuoter
4, | Radhe Shyam Aganwal 1,565,000 0.04 Promuoter
9. | Rajkumar Goenka 11,95 247 0.27 | Promaoler Group
10. | Usha Agarwal B.74.8259 020 | Promoler Group
11, | Sachin Goanka TAT.7E0 0.16 | Pramoler Group
12, | Shobhana Agardyal 5,30, 014 | Promaber Group
13, | Darsh Goenka 5,655,000 013 | Promoter Group
14. | Advay Goenka 554,000 0.13 | Promaoler Group
h15. Rsyan;h (Goanka 4.G?F§ﬂ 0.08 | Promoter Group
16, | Davarsh Goanka 4,07, 750 0.08 | Promaler Group
17, | Sanilesh Gosenka 3,07 326 DOF | Promaber Groug
18, | Sarm| Goenka 2,87 452 0.07 | Promater Group
13. | Ashish Goenka 2 87 025 0.07 | Promaoter Group
20. | Rashmi Goenka 2.80.857 0.06 | Promoter Group
21. | Rachna Bagaria 2,770,000 .06 | Promater Group
22, | Indu Goanika 2,63, 700 008 | Promwiter Group
23, | Manish Goenka 254,847 0.06 | Promater Group
24. | Reha Geenka 240,000 0.05 | Promaoter Group
25, | Aditya Vardhan Agarwal HUF 2.04 278 0.05 | Promoter Group
26, | Bushil Kumar Gosnka HUF 1,744,000 N.04 | Promober Group
27, | Manish Goenka HUF 1,74, 080 D04 | Profaber Eeoug
28, | Mohan Goenka HUF 1,774,000 0.04 | Promater Group
29, | Smriti Aganwal 1,774,004 0.04 | Promaoter Group
30. | Harsha Vardhan Agaraal HUF 1.72.000 0.04 | Promoter Group
3. | Puja Goanka 1,683,358 0.04 | Promater Group
32, | Jayanl Goenka 1,57 004 004 | Promater Groug
33, | Chilky Goenka 1,48 842 0.03 | Promoter Group
34, | Jyoli Goenka 1,42 483 0.0% | Promaoler Group
35. | Rachana Goenka 1.36 988 0.03 | Promoter Group
36, | Mansi Aganwal 1,33.891 0.03 | Promoler Group
37, | Rloha Acgsresl 1,33,6M 003 | Promwter Sroup
38, | Laxml Dewvi Bajoria 1,068,000 0.02 | Promater Group
3. | Abhishak Agarwal A4 000 0.02 | Promaoter Group
40, | Ashish Gosnka HUF 74.000 0.02 | Promoter Group
41. | Jayant Goenka HUF 4,000 0.02 | Promoter Group
42, | Prashant Geosnka HUF 74,000 D02 | Promater Eooug
43, | Kusum Agarwal 34,450 0.01 | Promater Group
44, | Divya Agaraal 24 9T5 0.01 | Promoter Group
45, | Pradip Kumar Agarwal Z3.380 0.01 | Promoter Group
46, | Sangita Agarsal 16,000 0.00 | Promober Group
A7 | Skt Gessnka 14,719 000 | Profwoter Groug
48, | Shubham Agarwal 14,1040 0.00 | Promater Group
43. | Dhiraj Aparaal 8375 0.00 | Promaoter Group
50. | Vishal Aganaal 8200 0.00 | Promoter Group
51, | Sumangal Agarwal 8,200 Q.00 | Promoter Group
562, | Rohin Fa) Sureka 5,000 0,00 | Promoler Groug
53, | Mimisha Goenka 100 0,00 | Promoter Group
54, | Vidhighrae Agarwal 100 0.00 | Promaler Group
55. | Vidula Agarwal 100 0.00 | Promoter Group
56, | Sashwal Goenka 100 0.00 | Pramaler Group
57, | Shreya Goenka 100 .00 | Promaler Groug
58, | Vibhagsh Vardhan Agansal 100 0.00 | Promater Group
59, | Vihan Vardhan Agarwal L] 0.00 | Promoter Group
60, | Manan Goenka 100 0.00 | Promoter Group
61, | Jyoli Agarwal MIL 0.00 | Promoter Group
B2, | dvighi Sureka NIL D00 | Promaler Eoug
63, | Sura) Finvest Private Lirnited | 10,56,30,326 24,20 | Promatar Group
64. | Diwakar Finvest Private Ltd 087 94 T8 2265 | Promotar Group
65, | PAMEmami Cosmed Limnitsd 34T 160 0.71| Promoter Group
A6, | Emami Papar Mills Lid 9,33,000 0.21| Promaoter Group
g7, | Emami Frank Ross Limited 10,0040 0.00 | Pramaler Group
BH, | Ajanta Suppliers Privata MIL NIL | Promater Group
Lirmitad
89, | dvelre Vanijya Private Limited MIL NIL | Promoter Group
7O, | Awiro Vyapaar Private Limiled MIL NIL | Pramater Group
71, | Awino Wriling Instrumants MIL NIL | Promater Group
Frivate Limited
72, | Bandhampuli Cropa Privata MIL NIL | Promater Group
Limited
T3, | SR Lirmitad MIL NIL | Promoter Group
74, | Deluxe Buildsrs & Promoters MIL NIL | Promotar Group
Frivate Limited
T5, | Emami Education & Resaarch MIL NIL | Promater Group
Faundalion
Ta, | Emami Eslates Privale MIL NIL | Promter Group
Lirmitad
Emami Group O Companies NIL WIL | Pramoter Group
Private Limited
78, | Nayes Dvesha MIL MIL | Pramoter Group
Communications Privala
Limiiked
74, | Amitabh Soanka 5,71 408 0.3 | Promater Group
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a: Mame of the Shareholders :;:LE:‘“'E' ﬁ: wd Category
share capital
B | Ritu Go=nka 454 5930 0,10 | Promoter Group
B1. | Mikunj Goanka 255,000 0,08 | Promoter Group
B2. | Yogesh Goenka 245400 | .06 | Promoter Group
B3, | Amitabh Goenka HUF '."4_EII:IC-1 0,02 | Promaler Group
Total 23,83,83.412 | 54.84

The agaregata sharehalding of the directars of the corporata promotar (other than those |
included above] 35 on e date of the Board Meating: Not Applicable since the Campany J

does not have any corporate promoter.

The aggregate sharaholding of the directors and key managerial paracnnel of the Campany
&% o the date of the Board Meeting:

ar Ho of % of the paid
s Name Designation Equity up aquity
shares held | share capital
1 Radhea Shyam Chairman Emeritus and 1,85.00K) .04
Agarwal Non-Executive Director
2 Radha Shyam Chairman And Mean- 4.03.878 0.09
Gosnka Exacutive Director
3 Anand Mandkishors | Non-Execufive — MIL MIL
Rathi Independent Director
4 Chandra Kumar Mon-Execufive — MIL MIL
Chanuka Independent Director
5. | Debabrata Sarkar Non-Executive — HIL HIL
Independent Direcior
G. | Anjani Kumar MNon-Executive — 1000 oL
Agrawal Independent Director
T. | Anjanmoy Mon-Executive = MIL HIL
Challarjes Indepandent Direclor
B | Avani V Davda Mon-Exacutive MIL NIL
Indapandant Direcior
a Rajiv Khailan Man-Exaauifive = 000 .00
Indapsndent Dirsclor
10, | Mamla Binani Non-Executive — MIL MIL
Indepandent Dirsctor
11. | Sushil Kumar Whols Tima Director 518,270 012
Goeanka
12. | Mohan Geoanka Viica Chairman And Whaola B.7,373 a1s
Time Directar
13. | Aditya Vardhan Mon-Executive Directar — 1,896,795 oas
Bgaarwal Mon Indepandent Diracton
14. | Hargha Vardhan Wice Chairman Ang 225 074 G0s
Agarwal Managging Direclor
15, | Priti & Suraka Whole Time Direclor 1,65,04 7032 378
16. | Prashant Gosnka Whole Time Director 3.53M7 008
17. | Maresh Hiralal CED - Finance, Strategy 67 4TE il
Bhanaali & Business Development
and CFQ
Tetal 1,91,42,583 4.38

Except az disclosed below, no Equity Shares of other speciied secuntles in the Company
wing sithar purchased or sold by the promotars, members of the promoter group, directors
of the promaters and membera of the promater group {where the promater i 2 company).
dirgciers of the Gompany and key managerial personnel, during a pericd of 12 (beele)
months preceding tha dats of this Public Announcamant {Le., Friday, September 18, 2026):

Aggregate
% | Name of the E:."'“,";Ir“ Natursof | Mimumn | D30 07 | gy | D0 oF
Mo, | Shareholders transaclions | Price Prica
puirehased! i priea il periess
isold)

1. | Rk Shyam 12,000 | Tranghermed NA | 26 Fab Ay | 26 Fet
Goanka Brough gifl 2076 126

2. | Manan Gogia 564 800 | Transhened NA | 28 Feh A | 75 Feb
fhrough gift 202 G

3. | S Goarka 182,038 | Trarsfatred NA | 26 Fab & | 6 Fab
freousgh gilt 2026 e

4 | Baishi Surska 14000040 | Transferred MA | 26 Fab & | 36 Fab
through gift 226 atrs |

5. | Mohan Goanka 1.500 | Recehed MA | 26 Feb A | 36 Feb
thugn Gt 2026 ar]

6. | Wanich Gosnka 1,500 | Recaied MA | 26 Fab & | 36 Fely
threusgn Gt 2026 e

T. | Rajumar 526 883 | Repamed WA | 26 Feb MA | 56 Faly
Goanka Fougn GR 2026 e

B | Praghant 41,007 | Racahed Wr | 26 Fab NA | 26 Faly
Gosnka frough Gt 2020 26

3. | Sanlosh Govnka 184 208 | Reoeived NA | 26 Feb A | 26 Fik
frough GR 2025 ik

0. | Achish Goarka 60 | Recahad HA | 28 Fab MA | 26 Fabs
through Gt 20128 e

. | Bushl Kunar 1.504 | Racaisd HA | 26 Fab & | 36 Fab
Gasnka through Gt 2026 atre]

12, | Jayani Gosnka 150 | Recshed MA. | 26 Feb A | 26 Feb
through Git 2038 air.]

13, | Sachin Goenka T50 | Recabed WA | 26 Fab fa | 36 Feb
e Gt 2026 HE

1, | Pritl A Surekoy 14,00 000 | Rerahoed WA | 26 Fab MA | 56 Faly
o G 2026 e

*the above infer =e franzfer was mads by way of gifts and hence thers was no purchase
conakderation.

A Maximiim & Mirmoe price represents net amoimt recenaed on porchidase or sale of egiily
shares by promodsr or promoder growup or by directors of the promodars and members of
he promoter groun (where the promoter i@ 8 campany), directars and kay managanal
persorrey), Also, the Minimum and Maximum price ae calgoislfad baesad on the nomber of
fransachons durmg the perfod.

Except a3 disclosed below, no Equity Shares o ather specifisd securitles in the Campany
warg sither purchasad or sold by the promoters, mambers of the promater group, directars

bl

of tha promotere {where the promoter is a8 company} and directors and key managerial |

personnel, during a pariod of § {aix) moantha precading the date of the Board Meating {i.e.
Thursday, Septembar 17, Z026): None

INTENTION OF THE PROMOTERS, MEMBERS OF THE PROMOTER GROUP AND !

PERSONS IN CONTROL OF THE COMPANY TO OFFER THEIR EQUITY SHARES IN
THE BUYBACK

In accordance with Regulafion 16{i) of the Buyback Regulations, since the Buyback is
Being mplemanted by way of open market purchases hrough the Stock Exchanges, e
Buyback shall not be made by thae Company from the promotars, mambers of the promoter
group, persans in control and their assaciates.

Further. as per Requlaticon 24{i)(e} of the Buyback Regulatans, neithar the promoters and
pramater group nor their associales have deall in the Equity Shares or other specified
securities of the Company either through the Stock Exchanges aor off-market ransactions
{including inter-ge ransfar of Equity Shares among the promotars or promaler graug) fram
tha date of the Board Meating fill the closing of the offer.

Further, as per Regulation 24{ijjea)i) of the Buybeck Regulstions, the shares or
offver specified securities held by the promotens) and promoter groug including their
assnciates, for which buyback is undertaken, shall remain frozen at the International
Securities entificalion Number (151N} level during the period from the date of passing
of the rezolution by the board of directors &, September 17, 2026, 1l the cosing of the
offer of Buyback. The transfar of Equity Shares pursuant io imvocalion of encumbrances
creabed prior to the commencement of Buyback, may be sllowed subject o the freeze
o such Equily Shares contimiling to apply pursuant to invecatlon of encimbeances, and
also sulbject Lo the condilions a5 may be specilied by SEBI. The opemationalisation of this
15iM-levl freeze mechanism s governed by the SEBI circular dated July 21, 2028 on
Dperationalissabon of Freezing of Hadings of Promoter and Fromoter Groap lincludimg
thair associates) at the 131N Level under Regulation 24(1){ea) of the Buyback Regulations,
and the opearational gukdalines issued by the depositonies pursuant therato.

SUBSISTING DEFAULTS

Tha Company confirms that there are no defaulis subsisting in the repaymant of deposits
accepted either before or after the commencement of Companies Act, 2013, interest
papment theresn, redemplion of debentures or inferest payment e reon of redemplion
of praferance shares or payment of dividend due o any shareholder, or repaymant of any
term loans or interest payable thereon o any finencial instiiulion or any bank.

CONFIRMATIONS FROM THE COMPANY AS PER THE PROVISIONS OFTHE
BUYBACK REGULATIONS AND THE COMPANIES ACT

Equity Shares of the Company are fully paid-up.
The Company has not undertaken a Buyback of ary of it securilkes duning the pernod of 1
{ona} year immsdialely pretsding the dats of Board Mesting.

The public announcement of the offer or any other advertisameant, creular, brochure,
publicity material containg e, Wctual and maledal information and $hall not conlsin ang
mislaading information and the diracters of the Company accspt the responsibility for the
information contained in such documants.

The Company shall not issue any shares of other spacified securilies including by way of |

bonus till the date of sxpiry of Buyback penod for the offer mads undar these regulations,
axcept in discharge of subaiating obligations throwgh conversion of waranta, slock aption
schemes, swedl equily or conversion of preferenta shares or debenlures info equity
shares.

1.5
ne

n.is
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The Company shall pay the considaration anly by wey of cash.

The Company shall net buy back its shared or other Spacified secorities from any parson
through negoliated deal whether on or off the Stock Exchanges or through spot raneaction
or through private arangement.

The katal nurmber of Equity Shares to be Dought back shall nol exceed ten parcant of the
total paid up equity share capital of the Company in the financial yaar.

The ratic of the aggregate of secured and unsecured debts owed by the Company to
the pald-up capital after the Buyback shall not be mare than Mice the post Buyback
paid-up share capilal and frae reserves, basad on both standalone and consolidated
financial statemnents of the Company, whichever is kowsar, a3 prescrbed under the Buyback
Regulahons

Thia Company shall nod make any offer of Buyback within a period of 1 [ona) year rackonad
from the expirg of the Buyback pariod, Le. the date an which the payment of consideration
i% mage 1o e shareholders who have docepted the Buyback.

11.10There is no pendency of any schama of amalgamation or compromise or amangemsent

pursuant ta the pravisions of the Companles Act,

11,11 The Company shall nel withdraw the Buyback after the public announcement in relation s

the Buyback is mada.

11.12 The Company shall submit the information regerding the Equity Shares bought back by

it to the Slock Exchanges on o daily basis in accordance with the Buyback Regulistions
and in such form as may be prescribad by SEB| end the Company shall also upload the
information regarding Equity Shares boughl back on itz website on a daily baals,

1113 The Equity Shares of the Comparyy are frequently aded shares,

12,

13.

CONFIRMATION BY THE BOARD OF DIRECTORS OF THE COMPANY

{iy  The Board has confirmied that it has made a full enquiry inte the afairs and proapects
of the Company and has formed the opinion that:

a)  that immediatsly from the date of board meating held on September 17, 2024,
there will be ne grounds on which the Company could be found unable to pay
its debis,

b}  as regarde the Company's prospects for the year immediately following the
date of the Board meeting held on Septermber 17, 20026 approving the Buyback,
and having regard 1o the Board's intention with respect to the managemeand of
Company's business during that year and to the amount and character of the
financial resources which will in the Beard's view be available to the Company
during thad year, tha Gompany will ba able 1o mest itz liabiities as and when
thay fall dus and will not be rendersd insolvant within a period of cne year from
that date of the Board Meating held on Septermber 17, 2026; and

ol in forming an opinion as aforesaid, the Board has taken into acoound the
lizbilities as if the Company were being wound up under the provisions of the
Companiza Act, 18956 (to the axtent not repealed), or Companies Act, 2013
wr the Insolvency and Bankrupley Code 2028 (including prospactive and
contingent liabilities).

REFORT BY THE COMPANY"S STATUTORY AUDITOR

The taxl of the Report dated Septernber 17, 2026 meceivad from 5.R. Balliboi & Co. LLP.
Chartered Accountants (Firm's Registration Mo. 301 003E/E3G0005], the Statutory Avditors
of the: Company, addressed to the Board of Directors of the Company is reproduced below:

“Quole

Independent Auditor's Report on the preposed buy back of equity shares pursuant
{o the requirements of Section 68 and Section 70 of the Companies Act, 2013, as
amended and Clause (i) of SBchedule | of the Securities and Exchange Board of
India (Buy-back of Securities) Regulations, 2018 as amendad

The Board of Direclors
Emami Limited

Emami Towar

BT Anandpur, EM Bypass
Kaolkata 70007

This Reparl ig ssued in aceordance with the terms of our sendos soope |efber dated
Saptemier 12, 2026 and master engagement agraement Septarmber 12, 2022 with Emami
Limited (hersinafter the "Company”).

The propesal of the Company to buy Back its equity shares in pursiance of the grovisions
of Sacticn 68 and 7D of the Companiss dct, 2013 (‘the Act™) and Clause {xi} of Schadule |
of Securities and Exchange Board of India {Buy-back of Secwrilias) Regulations, 2018, as
amanded (“the SEBI Buyback Regulations’} has Been approved by the Board of Directors
of the Company in their maeting held on September 17, 2026, The Company has prapared
the attached “Statamant of determination of the amount permissible capital payment for
proposed buyback of equity shares” (e “Statement” or “Annexure™), which we hae
initigled for identification purposes only.

Board of Directors Responsibility

3,

The preparation of the Stalemant 5 the respensitility of the Board of Dirgctors of the
Company, including the preparation and maintenance of all sceounting and other relevant
supparting recorda and docurmants. This responsibllity includes the design, implemeniation
ared maintenance of intemal conire relewant b e preparaion and presentalion of the
Staterment and applying an appropriate basis of preparation; and making estimates that
ara reasonable in the circumstances.

The Board of Directors ane responsible (o make a full inguirg into e alfaics and prospecis
of the Company and to form an opinion as specilied in clauss (x) of Schedula | o the SEBI
Buyback Regulations an raasanable grounds and that the Company will not, having ragard
o its slale of affairs, be rendered insclvant wilhin a pericd of cive year from the dals of the
board meeting datsd Septembar 17, 2028, The Beard of Directors ars also responsibls
for enauring that the Company complies with the requirements Act and SEBI Buyback
Reguislions,

Auditor's Responsibility

5,

10,

Purzsant o the reguirements of the Act and SEBI Buyback Requlations, it i3 our
responsbilily lo provide reasonable assurance

iy  ‘Whather ws have inguired intc the state of affaire of the Company in relation to its
audited atandatone and consolidated financial atatements for year ended March 31,
2026,

Whather the amount of permissible capital payment for the proposed buyback
of the equity shares as included in the Statement has been properly determined
in accordance with the provisions of Section GB(2KE) and BBZKc) of the Act and
Reqgulation 4{i). 4(iv) and the provisc to Regulation 5{iyb} of the SEB| Buyback
Regulations;

{ii}

fiiy  Whelher the Board of Directors have formed Ihe opinion as specfied in clause (1)
of Scheduls | to the SEBI Buyback Regulations on reasonable grounds and that the
Cormpany will nol, having regard to s stale of affairs, be rendered inaohent within a

pariod of one year from the Board Mesting dated Seplember 17, 2026,

The audited standalone and consolidated financial statements, rsferred o in paragraph
541) above, have been audited by us an which we igsued an unmodified audit aplnicn vide
our Feports dated May 21, 2026, Cur audits of thesa financial statements weare conducted
in accordance with the Standards on Auditing, as specifisd under Saction 143(10} of the
Act and other applicable autharitative proneun cameants Bsued by the Inatituts of Charerad
Acgountanis of India. Those Standards require thatl we plan and perform the awdil 1o
obtain reasonabla assurance about whathar the financial statemants are free of material
migataterment,

Wa conducted our examination of the Stalement in accordance with the Guidancs Nota
on Reports or Cerificates for Special Purposes issued by the Instilute of Charterad
Accountants of India. The Guidance Note requires that we comply with the sthical
regquirements of the Code of Ethics issued by the Institute of Chartered Accountants of
India.

Ve bave complied with the relavant applicabls requirements of the Slandard on Quality
Control {3QC) 1, Quality Contral for Firms that Perform Audits and Reviews of Historical
Financial Informaticn, and Other Assurance and Relaled Sendces Engagemants.

Cur seope of work did not involve us parfemmming audit tests for the purposes of exprassing
an opinion on the faimess or accuracy of any of the nancial information or the financial
reaults of the Company taken as & whole. We have nol performsd an awdit, the objective
of which would be the axprassmn of an apinon on the Gnanclal resulls, specihied alamanls,
accounts or ilams thermof, for the purpose of this report. Accordingly, we do not axprass
such cpinion.

A reasonable assurancs engagemant imvolves parforming procedures to obikain sulficient
appropriate evidence on the applicable critaria mentioned in paragraph 5 above, The
procedures selected depend on the awdilor's judgement, including the sssesament of
ther fisks associabed with the applicable oriteda, Our proteduras included the follning in
relation io the Statement:

iy ‘We heve inguired inta the stale of affairs of the Company n relelion to ite audited
standalone and consolicated financial statemants for the year ended March 31,
2026, We hawva obtained and read the audited standalone and consolidated financial
slatemenis for the year ended March 31, 2026;

il Read the Articles of Asgociaticn of te Company and noted the permissitilty of Buy
back;

my  Traced the amounts of pard up Equity share capital and free reserses as mantionad
in Staterment from the audited standatone and consalidated financlal statemeants for
the yaar ended March 31, 2026,

v} Oblained the minutes of the meating of the Eoard of Directors in which the propesead

bary-Ranek wiad approved and compared the Bay-Back amaount with the permizsible
limit computed in accordance with Seclion G{Z) b} and E8(2Hc) of the Act and
Regulation 4{0), 4] and the proviso to Regulation S{iib) of the SEBI Buyback
Regulahons defalad in the Stibemaent

vl Dbieined the minutee of the meeting of the Board of Dirsctors in which the proposaed
buy back was approved and read the Board had formed the oplnien as specified in
SEEBI Buyback Regulations an reagonable grounds thal the Company will nat. having
regard to the state of affeirs, be rendered insoheent within a penod of one year from
the Board meeting dated September 17, 2028,

Wit Read e awdiled stiandalone and consolidated fnancial statements Tor e year
anded March 31, 2026 in order to assass whathar all hares for buy-back are fully
patd-up;

wiil  Werified the arithmestical accuracy af the amounts meniionsd in the Skalemen

vii} Oifeined necessary rapresentations from the management of the Company.
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i Opinion
| 11,

Based on aur examinalicn 43 abowve, and the information and explanations abaen 1o s, we
report that:

it  Wa have inquired into the slate of affairs of the Company in relation 1o its sudited
atandalons and congolidabed fnancial statemants for vear endad March 31, 2028
The amount of permissible capital payment for proposad buyback of the squilty
shares as included in the Statement has been proparly determined in accordance
wilh the provisions of Section B8{2)(b} and G8(2 Hc) of the Act and Requiaton 41,
4liv} and the proviso to Regulation 5(iib) of the SEBI Buyback Regulations;

tha Board of Directars have formed the opinken as spacified in dausa () of Schedule
| uf the SEBI Buyback Requiabons on redsaenable grounds and that te Campany will
not, having regard bz its state of affairs, be mendered insohant within a period of one
yaar fram tha Board Meeting dated September 17, 2026,

i)

filly

. Restriction on Use

12. The Repor is addressed to and provided to the Board of Directors of the Gompany
purauant to the requirementa of Secton S8 and Section TO of the Act read with Glauss (xi}
af Seheadule | of SEB] Buyi:neX Regulations solahy 1o enakhe: them 1o nchade it in the public
anncuncement o bs made to the Shareholders of the Company, and should nof be used
by any ather peraon ar for any other purpose. Accordingly, we do not accapt of a8sume
ainy lisbilly or dny duly of care for any ather purpose o to any other person o whorn this
repart is shown or into whose hands it may come. Wa have o responsibility to updets this
repart for events and circumstances ocourring afler the date of thiz raport.

For 5.R. Batlibal & Co, LLP
Chartered Accountants
ICAl Flrm Reglstration Mumber: 301003E/E300005
Shivam Chewdhary
Pariner
Mambership Mumber; BETOTT
LIDHM; 2606707 TEIDTZDS4ET
Place af Signature: Kalkala
Cate: September 17, 2026
Annexure- Statement of determination of the amount permissible capital payment
for proposed buyback of equity shares
7 in lakhs)
Particulars Standalens | Consolidated
Paid up equity share capital a3 on March 31, 20268
{4365, 00,000 squity shares of face value Ra. 1 sach) 4 365 K 4,365 00
(A
Fres raserves as on March 31, 2026*
- Genarsl regene 51,616 52 £1 B16.52
- Retainad sarmings* 24T 992 41 228 Bk 31
Total Free Reserves (B) 2.,99,608.93 2,T8,240.83
Total paid up Equity capital and free reserves 3,03,873.93 2,82 805,83
(C=a+B)
Baxiroum amount permigsible for buybsck with tha
approval of Boand of Directors of the Company under
Haction 63{2)(b} of the Companies Act and proviso 1o
Reguiation 5{ib) of the SEBI Buy-back Regulaions o, 260 53
{10% of the aggregate of paid-up capilal and free e
reservaa of the company, based on the standalone
of congalidabed financial statements of the company,
whichever s&ts oul & lower amound (C*10°%)
Amount proposed by Board Resolution daled
Heptembar 17, 2026 approving the Buyback based 2820000
crh Bhve avaddited Secoumts Far the year ended March 31, 3 '
2026
# The above calculation of the paid-up Equity Capital and Fres Rederves ag at March
1, 2026 for Buyback of aquity shams is based on the amounts appearing in the audited
standalone and consolidated financial slatements of the Company for the year ended
March 31, 2026, These financial statements of the Sempany are praparsd In accordance
with the Indian Accounting Standards {Ind-A5} as prescribed under section 133 of the Act.
Frae reserves as dafined in Section 2(43) of the Compenies Act, 2013 as amendad.
* Ratainsd aarnings bave been computed after elimination of following unrsalized gains:-
al  Unmealized gain on Mutual Funds [ AIF { Foreign Exchange
b}  Unrealized gain on fair veluation of eplion available in Invesiment
For and an behalf of the Board of Directors of Emami Limited
Harsha Vardhan Agarwal
Vice-charman and Mamaging Direclor
CiIM:D01 50068
Placs: Kolkata
Date: Saplember 17, 20268
i Unquote”
Pricr approval obtained from the lenders of the Company in cese of 8 braach of any

cvenant with such lenderss The Company has sbiained consent from s kenders and i
is confirmed that there is no breach of any covenant with such lenders.

PART B - Disclosures in accerdance with Schedule IV of the Buyback Regulations
1

DETAILS OF BOARD APPROVAL DATED SEPTEMBER 17, 2028 FOR THE
BUYBACK, IF APPLICABLE

The Maximum Buyback Sizs represants 8 26% and 8.95% of the aggregale of the total
patic=up capifal and free reserves of he Company based an the audited standalone and
congolideted financial siatements of the Company as at March 31, 2026, respectively
whichewar B lower {helng the latest available audited standalone and consclidated
fingncial stlements of the Company) which is nal mers than 10% of the ofal paig-up
capital and free reserves of the Company in accordance wilth the proviss to the Regulation
5{1Kb) of the Buyback Regulationa and Section 88(21b) of the Companies Act.

MINIMUM AND MAXIMUM NUMBER OF EQUITY SHAREE PROPOSED TO BE
BOUGHT BACK, SOURCES OF FUNDS AND COST OF FINANGING THE BUYBACK.

Masdmum Buyback Size and the Mainmum Buyback Price, the Indicathe mendimum mumber
afl Equity Shares bought back would be 53 38 842 (Filty Nine Lakhs Thirty Six Thausand
Eight Hundrad and Forty Two Only} Equity Shares {*Macamum Buyback Sharss™), which
willl nat ewcesd 25% of the 1ol number of Equity Shares in the tolal paikd-up equity capital
af the Comparny. If the Equily Shares are bought back al o price below the Masimum
Buyback Price, the actual number of Eguity Sharss bought back could exceed the
indicative Maxirmum Buyback Shares {aaauming full deployment of the Maximum Buyiack
Size) bul will always be subject o the Maximuom Buykatk Size,

The actual numbsr of Equity Shares bought back will dspand upon the actual prics,
exchuding the Transaction Cosis, paid for the Equity Shares bought back., amd the
aggregate consideration paid in the Buyback, subject to the Maximum Buyback Size. The
actual raduction in existing number of Equity Shares would depend upon the price atwhich
thve Equity Shares of the Company are traded at the Stock Exchanges as well ag the total
number of Equity Shares baught back by the Company from the open market theough the
Stock Exchanges during the Buyback period.

The Company ahall wlilise at least 75% of the amount sarmarkad as the Maximum Buy
Back Size for the Buy Back ie ¥ 21 130,00 Lakhs (Rupses Twenty One Thousand Cne
Hundred and Fifty Lakhs Only) (“Minimum Buy Back Size”). Based on the Minimum
Buy Back Size and Maximum Buy Back Price, the Company would purchase indicalive
minirmum of 44,652,832 (Forty Four Lakhs Filty Teg Thousand Six Hundred and Thiry
Two} Equity Sharss (“Minimum Buyback Shares"). Further the Company shall utilize
a minimum of 40% of the amounl earmarked for the Buy Back Le. ¥ 1128000 Lakhs
[Rupeas Elaven Thousand Two Hurdrad and Eighty Lakhs Cnly) within the inilial half from
tha cpaning of the offer.

Based an the Minimum Buyback Size and Maximum Buyback Price, the Company would
purchase a minimum of 44528232 (Forty Four Lakhs Fifty Twoe Thousand Six Hundrad
and Thirty Twoj Equity Shares. If the Equity Shares are bought back at a price balow the
aaintem Buyback Price, the actual number of Equity Shares bought back could exceed
hie indicative Mazimum Buyback Shares (assuming full deploymant of the Marimum
Buyback Size) bul will always ba subject to the Maximum Buyback Size. Howevar, the
Makimum Buyback Sharsg will not excesd 25% of the total number of Eguity Shares in the
lotal paid-up aquity capital of the Campany.

The amount required by the Company for the Buyback {including the Transaction Cosls)
will be funded out of the intermal accruals of the Camgany including free reserves in
actordance with Section G8{1) of the Companias Al and Regulation 18(iv) of the Buyback
Ragulations.

PROPOSED TIMETAELE FOR BUYBACK

Activity
Dite of Board resolulion
approving Buyback

Diate of publication of the Public
Announcemant

September 17, 2026

Beptember 19, 2026

Date of cpening of the Buyback | Septembar 22, 2026

Upsn the mlevant pay-out by the Stock Exchanges

Acceptance of Equily Shares
accepted  in  dematarialized

rricude
Extinguishment  of  Equity | The Equity Shares (in dematarialised form} will be
Shares axlinguished in the manner specliod in the Securilios

and Exchangs Board of India (Depositorss and
Participants) Regulationz, 2018, aa amended, and
the Bye-dows, e circolars and  guidelines framed
thersunder. The Company shall ensurs that all Equity
Shares boughl back are extinguished within T {saven)
Wigrking Days of the expiry of the Buyback pericd,
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4.1

4.2

4.3

4.4

4.5

4.5

4.7

4.8

4.2

4,10

4.1

4.12

413

5.1

5.2

5.3

6.1

Activity Date
Last date for the completion of | Earlier of;
the Buyback @) sixte-sin Working Days i, Toesday Detember

24, 2026 from the date of the opening of the
Buiyback: or

i) when the Company compleles the Buyback
by dsploying the amount sguivalent to the
Maximum Buyback Slze; or

{o}  at such carier date as may be delerminoed

by the Board (including a committse thereof
constilted by the Board or paraans nominated
by thie Beoard { commilles to exercise its powers,
amd { or the powers conferred by the Board
reqolulion in relation o the Buyback), after
giving motice of such earfier dosure, subject
to the Company hawing deployed an amount
eguivalent o the Minimum Buyback Slze {even
it tha maxmum Buyback 5ize has nol bean
reached or the Maximum Buyback Shares
ave not been bought back), however, that all
payment obligations relating 1o the Buyback
shall b= completed before the last date for the
Bk

PROCESS AND METHODOQLOGY TO BE ADOPTED FOR THE EUYBACK

Tha Buyback is open to all sharehalders of the Company holding Equity Shares in
demateralised form {'Demal Shares” ). Sharebalders holding Eguity Shares m physical
form Gan paricipate in the Buyback, only aftar such Equity Shares are dematarialized.

Further, as requirad under tha Companies Act and Buyback Regulations, the Company will
nob Buyback Equily Shares which are partly pald-ug, the Equity Shared with call-in-arramrg,
lackad-in Equity Shares or non-transferable Equity Shares, until they become Tully paid-up,
or until the pandancy of swch lock-in, or wunlil the time such Equity Shares bacome frealy
fransfarable, as applicable,

The Buwback will be implemented by the Company by weay of open markel purchases
thraugh the Stock Exchanges, By the order matching mechaniam sxcept “all ar mona”

order matching system, a8 provided under the Buyback Regulations and price-time |

prindity-based order malching principle, as provided under the Stock Exchange Circulars,
lo the exlent applicabla and in sccordance with the SEBI circular SEBIHOWCFDyPoD-2RY
CIRA2023/30 dated March 08, 2023, Operational Guidance - Amendrment 1o Securilies and
Exchange Board of India {Buy-back of Securities) Regulations, 2018

Far the implementation of the Buyback, the Company has appainted IIFL Capilal Sandces
Lirnited {Fomrmedy known ag IFL Securites Limited) ag the registered broker ("Company's
Broker") through wihom the purchases and sattliements on account of the Buyback would
be mede by the Company.

Thre contact defalls of the Company's Broker are as follows:

.-'——.q.%.:.l
%’g IIFL CAPITAL

WIFL Capital Services Limited

(formery knowr as AL Securiies Limidlsd}

24th Floor, One Lodha Place, Senapati Bapat Mang

Lawer Pared {Wesl)y, Mumiai 400 013, Maharashica, India

Email: emamibuyback. 2026 @iflcap.com

Tel, No.; <31 22 4646 4600

Fax Ne,: +31 22 2453 1073

Contact Person: Kunal ThakkarVishal Hase

Wabsite: v iificapital cam

SEBI Registrotion Neo.: INZDDD164132

CIN: L33508RHT 998 PLC1 32583

The Equity Shares are traded in demateralised mode under the trading codes EMAMILTD
al NSE and EMAMILTD [ 531162 ail BSE. The I3IM of the Equity Sharms of the Gompany
is INER4BCIMOER.

The Company shall, commending from September 22, 2026 {ie., the date of opening of e
Buyback), placs "buy” orders on the Slock Exchanges on the normal trading segmeant under
B series to Buyback Ihe Equity Shares through the Company's Broker, in swch quanfity
and at such price which will be In accardance with SEBI circular SEBIIHOMCFDPoD-207
CIRSZEDZ23/36 dated March 08, 2023, Oparational Guidance - Amendment to Securifiss and
Exchange Board of India {Buy-back of Securiies} Regulationa, 2018 and Stock Exchange
Chrcaars, mot xceeding the Maxinium Buyback Price of T 475004 (Rugses Four Hundred
and Seventy Five Only) per Equity Share, as it may deem fit.

Procedurs for Buyback of Demat Shares: Beneficial cwnars holding Demat Shares who
dasire to gell their Equity Sharas in the Buyback, would have to do so through their stock
broker, whe is & registered member of the Stock Exchangies by indicating 1o their broker
the details of the Equily Shares thay intend fo sall whenever the Company has pleced a

‘buy® order for Buyback of the Equily Sharea, The Comgany shall place a “buy” order for |

Buwback of Demat Shares, by indicating to the Company”s Broker, the number of Equily
Shares it intends to buy along with a price for the same. The rade would be sxecuted at
the price al which the order matches the price offered By the benaficial comers and that
price would be the Buyback price for that beneficial owner. The exaculion of the order,
issuance of coniract note and delivery of the stock o the mambar and receipt of payment
waoilld be cartied oul By he Company's Broker i accordancs wilh the requirenents of tha
Stock Exchangss and SEBI. Orders for Equity Shares can be placed on the rading days
of ihe Stock Exchanges. The Company I8 undar na obligation o place “buy” ordsr on a
daily Basiz. The orders for Boying Back e Equity Shares will B placed on romal rading
sagment of Slock Exchanges atleast onte a week.

It miay b= noted that 8 uniform price waould not be paid 19 all the shareholders ¢ beneficial |

owners pursiant 1o e Buyback and tial the smme would gdepend an the prce a1 which

the trade with thet particular shareholdar § beneficial owner was executed on the Slock

Exchanpges.

Procedure for Buyback of Physical Shares: A3 per the provizo o regulation 4041) of
Listing Regulations read with SEBI's press releasss daled March 27, 2013, effactive from
Apnl 1, 2019, transfers of secuntes shall not be processed unlass the ascunbes are hald
I thvee chemiaserialized fotm with & depositery ("LODR Amendment”). In light of the LODR
Amendmant, the Compamy shall nod accepl the Equity Sheres offered under the Buyback
unless such Equity Shares are in damaterialised form

ACCORDINGLY, ALL SHAREHOLDERS OF THE COMPANY HOLDING EQUITY
SHARES IN PHYSICAL FORM AND DESIROUS OF OFFERING THEIR EQUITY SHARES
IN THE BUYBACK ARE ADVISED TO APPROACH THE CONCERNED DEPOSITORY
PARTICIPANT TO HAVE THEIR EQUITY SHARES DEMATERIALIZED. IN CASE ANY
ELIGIBLE SHAREHOLDER HAS SUBMITTED EQUITY SHARES IN PHYSICAL FORM

FOR DEMATERIALIZATION, SUCH ELIGIBELE SHAREHOLDERS SHOULD ENSURE

THAT THE PROCESS OF DEMATERIALIZATION 13 COMPLETED WELL IN TIME S0
THAT THEY CAN PARTICIPATE IN THE BUYBACK BEFORE BUYBACK CLOSING
DATE A% PER APPLICABLE BUYBACK REGULATIONS.

Shareholders are reguesied o get in fouch with the Manager 1o the Buyback or the

Company's Brokar or the Registrar and Shars Transfsr Agent of the Company to clarify

any daubits in the process,

Subjett o the Gompany purchasing Equity Shares far an amount squivalant o the Minimum
Buyback Size e T 21,150.00 Lakhe (Rupsss Twanty Ons Thousand Gne Hundred and
Fiifty Lakihs Onlyl, nothing centained herain shall create any obligation on the pant of the
Company o the Board to Buyback any addional Equity Shares or sonfer any right on
thve part of any shareholdsr in have any Equity Shares bought back, even if the Maximum
Buyback Size has nol been reached, and ¢ or impalr any poweer of the Company or the
Board lo lerminale any process in relalion to the Buyback, 1o the axient permissible by law
Thea Company is under ne obligation to utilize the entirs amount of Maximum Buyback Size
ar by all the Magimum Buyback Shares. Heweaver, if the Company is not abls to complete
the: Buyback equivalent b the: Minimum Buyback Size o is nol able to ulilize a minimum
of 40% of the amount sarmarked for the Buyback i.e. T 11,280.00 Lakhs {Rupess Elavan
Thouzand Two Hundred and Eighly Lakhs QGnly) within the initial half fram the date of the
opening of the Buyback, exoapt for the reasons mentioned in the Buyback Regulations, the
amount hald in the escrow account (up to @ maximum of 2.5% of the Maxdmum Buyback
Slze). shall be Rable 1o be forfeited and depasited in the Investor Pratection and Education
Fund of SEB| of as directed by SEBI in accordanca with the Buyback Regulalions

Tha Company shall submit the infermation regarding tha Equity Shares bought back by it
tew thee Sdock Exchangea on a dally basis in accordancs with the Buyback Regulations, The
Company shall also upboad the information regarding the Equily Shares bought back by it
on its websita (wwww.emamiltd._in} on a daily basis.

Eligibla sharsholders who inlend to participate in the Buyback should consult their
raspactive taw advisors for applicable taxes,

METHOD OF SETTLEMENT

Seltlemant of Demat Shares: The Company will pay congideration for the Buyback to |

e Cormpany's Brokar on of bafors every pay-in date for each sellement, as applicable

o Stock Ewchanges whera the fransaction ie execuled. The Company has opaned a i

depaository account (“EMAMI LIMITED BUYBACK DEMAT ACCOUNT 2026 with IIFL

Capital Services Limitad (formerly known as IFL Securitios Limited) for the purposa of

Buyback. The Equity Shares boughl back in the demat form would be transfarred directly to

the ggorew aceount of the Gompany |, EMAMI LIMITED BUYBAGK DEMAT AGCOUNT |

2026, After complelion of the dearing and setlemant obligations of the Stock Exchanges.
Beneficial owners habding Demal Shares would be required to follow procedurs applicable
bew Nt Secandany market ansactiong,

Extinguishment of Demat Shares: The Demat Shares bought back by the Company
shall be extinguished amd destroyed in the manner specified in the Securities and
Exchangs Beard of India (Depository and Particigants) Regulations, 2018 and the bye-

laws, tha circulars, and guidelings framed thereunder, each as amended Trom tima o imea,

in the manner specifiad in the Buyback Regulations and the Companies Act. The Company

URderlakas 1o ansure hal all Densyl Shares Bought back by the Company are extingllahed

within 7 {seven} Working Days from the expiry of the Buyback periad.
Consideration for the Equity Shares bought back by the Company shall be paid only by
way of cash through narmal banking channel

BRIEF INFORMATION ABOUT THE COMPANY

Emami Lid was incorporated on March 11, 1883 as A MP Udyog Viniyog Limited under
the Companies Act, 1958, In 1994, Himanl L was marged with AMP Uidyoag Vinigag Lid,,

B.2

7.1

7.2

vide Hon'ble Caloulta High Court order deted February 8, 16894 and its neme was changed
s paf fresh ceriicate of incorporation dated May 5, 1534, In 1896, Emami Lid was then
marged with Himani Lid. vide Hon'ble Calculta High Court order dated July 21, 1906
and its name was changad a3 Emami Lid. as par fresh certificate of incorporation dated
Beptember 1, 1998, The Equity Shares of e Company are ksled sinca, 1905 on BSE and
2006 on NEE.

Emami Limited is the flagship company of the Emami Group and one of India's leading
FMLG companies in e personal care and healthcare space, Wik a portfelio of over 1000
products, Emami's iconic brands includs Mavraina, BoroPlus, Zandu, Kesh King, Dsrmizool,
Smart & Handsome, Mantha Plus, 7 Gils in One, Creme 21 among athers. Emami's products
Feskch oier 5.4 million relall outlets i India Brough @ netivor of 3000+ disirblons, whils
ile intsmational presence spans TO+ countries, Known for its strong consumer connect,
innovative marketing and distinctive  brand-building capabilities, Emaml confinues to
leverage (15 deep consumer insighls, brand-building experise and sirplegio investmeant
approach o créats enduring brands and new avenuss for growth in India and internaticnal
markata, The Company has conalstently strengthenad and diversified its portfolio through
strategic acquisiions dnd investments asross high-growlh consumer segments, In sdditon
o acquistions such as Zandu, Kesh King. Creme 21 and Darmicacl, Emami has stratagically

invested in a new generation of consumer brands, including The Man Company, Brillars

Boience, Axiom Ayurveda, and Inchiul DigRal which have since Become subsidines of e

Company. Other strategic investments includa Tha Furzall Story and TruMative, reflacting ¢

Emami'a fecus on ldentifying and nurturing emerging consumer buainessas.
BRIEF FINANCIAL INFORMATION ABQUT THE COMPANY

Note: The shove information hes been furnizhed hased on the conseidated acdfed
Arain slatemants prepaned vhder Indlan Accounting Standaras (ing AS) for FY 2026,
FY2025, FY2024 and three month period ended Jurs 30, 2026, The fnancial informmadion
for three manths perod ended Jume 30, 2026 iz unavdited butf was subjacted fo & imied
ree By Statdohy Adadtars of e Company sy Regiialon 33 of le Secioifes and
Exchampe Board of Indéa (Listimg Oblgations and Disclosurs Reguirements) Regriadion
2018, a9 amenied

F""""”'“ Forthe | Forthe | Forthe
pariod | oy | ended | ended
i Atz :"::; March 31, | March 31, | March 31,
2026 (IND. | 2026 (IND- | 2025 (IND- | 2024 {IND-
s As) A3) AS)
Earnings Per Share T} (Basic) 316" 1776 18.48 16.56
Earnings Per Share {T) (Diluked} 315° 17.76 18,448 16.55
Return on Mat Worth (%) A 2T 6% A% 30.5%
Book Valua Par Shara T A G698 651,74 5606
Debi-Equity Ratio [ .04 0.02 0.0% |

“not annualizad
The key financial ratios, mentroned hergin abowve, have been computed as under

i Net worth Equity Share Capital + Ciber Equity {exclueding revaluation reserves
The selacted financial information of the Company on standalone basis, as sxiractsd @ and miscallananus expenditrs to the extent not wilken offs
frivm the un-audited limited review standalone financial atatamanta for the percd of thres | = : =
menths ended June 30, 2026, and audited standalons financal statements for the last 3 E'[H '“l';'f e o (Loes} for the gT;";‘EZ‘;‘:EE;SE”"‘ liengtioiders: !
{three) financial year anded March 31, 2026, 2025 and 2024 is given balov: i = i - - g.
{ Eaming Per Share | Profit / {Loss) for the paricd Attributable to Equity Shareholdars §
(¥ In Lakhs) | {Diluted) Wisight=d Mumber of Equity Shares cutstanding
Fmb . —_— — : Book Value per et waorth f Mumber of Equity Shares culstanding at yeaar end
of the or i af 0 share
mm Yo ';:";:"' FI:"":;“ i""“':;*' ; Delit-Equity Ratle | Tetal Debt! Nat Warth
s June 30, 026 M" 2025 l"mr_ m{mn’_ Return an Net Profit / {Loaa) for the perod [ Met warth
il 2026 [IND- A5) AB) AS) ; Warth (%)
AS) ! 8 DETAILS OF ESCROW ACCOUNT OPENED AND THE AMOUNT DEPOSITED
Un=audited i THEREIN
. i i i i bl i 81 In accordance with Regulation 20 of the Buyback Regulations and towards security for
: performance of ita oblgations under the Buyback Regulations, the Company has entered
Months 3 12 : 12 . 12 : inte an escrow agreamont ("Escrow Agresmant”) with the Manager 1o the Buyback and
Resvenue fram Operations TTEE.E0 ) 3.04.826.05 | 31235462 | 2E2157.05 i HOFC Bank Lid. who has been appointed as escrow banker (“Escrow Bank”) pursuant
Cithar Income 5,318.40 11,853.71 15, 743,51 092444 | ¢ to which the Company has opensd an escrow account (“Emami Ltd Escrew Buyback
Total Income £3,310.20 | 3,16,670.76 | 3,26008.13 | 2,89,081.49 | | :Wﬁ;:n:g;ﬁﬂ :mgw"l'} ai:-d a ;Dccial ﬂwrt:llunl "Emir;:i E:-fd Special E“ﬂ;w
Tt v 707 7 ] 73 58.24 | - uy ", The Company has authorized the Manager to the Buyback o operate the
ﬁf;n;xf;?::;' ksl nelictd fo e fon DG E] BE UL ol Ben o i j Escrow Accaunt in compliance with the Buyback Regulations and the Escrow Agraement,
dEprﬂ-m;Ic'.n amartization t Tha Company will daposit requisite cash, baing 25% of the Maximum Buyback Sirae in the
Ta a_nd EIL"‘.::IU‘JI'I‘H I1crnsl ) 0 Escrow Account {"Escrow Amount") aggregating to ¥ 7.050.00 lakhs (Rupess Sevanty
Firanoa Cadjt : TRE 19824 TN TR § Thousand Fifty Lakha Only} in accordance with the Buyvback Regulations.
[P : - : : ¢ B2 The funds in the Escrow Account may be released for making payment to the shareholders
E::ﬁiz::;;n:::ansg virtlid] 1R00RS8) BMLRE | SRARGRE § subjact to at least 2.5% of the Maximum Buykack Size remaining in the Escrow Account at
i Il I time,
Excoptional ilems (1.014.84) - [BE9.64) | ¢ o Sl
ProfitiiLoss) befare Tax 23 360.09 9007880 5342171 T4.664.40 | B.3 The balarce l¥ing to the credit of the Escrow Accoun! will be mleasad to the Company on
{aftar n.!lr_\apmnal itams) e S s R [ completion of all obligations in accordance with the Buyback Regulations.
Provision for Tax {ncduding 5 437.07 5,516.61 750221 537577 {84 [ the Company i net abls to complale the Buyback eguivalent to the Minimum Buyback
i Size ie. T 21.160.00 Lakhs (Rupees Twanty Cine Thousand One Hundred and Fifty Lakhs
Deferred Tax and MAT
Credit) : Onily} or iz nol abla to wiilize a minimuwm of 40% of the amount earmarked for the Buyback
t i ¥ 11,280,00 Lakhs (Rupess Eleven Thousand Two Hurdred and Elghty Lakhs Caly)
? 1 : - ¢
Pl cxh) Sfel TEf“ et N T LT L o willin the initial hall of the sixly six working days from the date of the opening of the
Other Comprahenslve 24727 (2.838.30) | {2,381.90) 418.48 H Buybachk, axcept for the reasona mentioned in the Buyback Regulations, the amount held
IncomelLoss) for the year 0 in e Escrow Acecunt (up b 8 masimum of 2 5% of the Maximurn Buyback Siza), shall ba
NELO! Tk ; liable to be forfsiled and deposited in the Investor Protection and Education Fund of SEBI
_Tﬂ““ Cemprehensive 20368.59 | 8122583 E533640| 6R.FLT.O09 : or as direcled by SEBI in accordance with the Buyback Regulations.
LA L i {8, LISTING DETAILS AND STOCK MARKET DATA
Equity Share capital MA 4,365.00 4,365.00 4,365.00 | ' |
Other Equity WAl 34113662 | 2A2350.73 | 2a393293 | 2.1 The Company’s Equity Shares are listed on the BSE and NSE.
Nel worlhShareholders NA | 31556163 28671673 | 25829733 ¢+ 22 The high, low and weighted sverage prices for the last three years and the monthly high, low
F-.-md T e T L and weighted average prices for the aix months preceding this PA and the corresponding
Total Daht NE: 750000 7823 738 55 § valumes on BSE and NSE where euity shares of the Cormpany are listed and traded are
= ke : - 0 as follows:
Note: The above iformnation s been furishod based on the stodatons avdilod francil ©
statsmants preparsd undar indian Accounting Standards (Ind AS) for FY0026, Fyvages, | BSE
FY2024 amd thres months penod ended Juve 30, 2006, The fnancial information far thres r Ne. of Total Total fumover
mronihs period ended June 30, 2026 is unaudited but was sobjected fo o fmited rovew by | a Ne.of | sahted volume | transacded in the
Statwlory Avdiors of the Company undsr Reguwlation 32 of the Secwilies and Exchange | High Date ’ (o Date | equity | braded periad fn 7
Board of fncia (Listing Obligations and Disclosure Requiremaniz) Regufation 2018, as | Parlod i af T af shares Prics i that
e H High Low | traded ai pried (Mo
] an that shat day Ll ol Equtty
Far three For the Far the Forthe || day Sharus]
Key Rati mi Ir:'r:ad M" '“I ::d "::::::d M" ml ::d ¢ | Last thres Financial years [FY.)
an Jure 30 2026 {I'IDF- 2025 [lII;- muﬂu'- LO|FY 2028 | eSS40 19| 008 38535 Al s 563 | 1, 335238 | 7160005 570,00
2026 IND-AS) | AS) AS) AS) "‘“2’; Mar-26
A 3 ] 4.1™ 19,28 1668 1586 | §
E;;:;:;;S FREEShSRe: T : |FEY 2026 | &sA 15 192G 42905 18 12,75] 45| 92 TA04E | SO AT0H
: i Sep-2t dipe-24
! i 417 19,28 19.68 1586 | ©
[E;'EE;‘ ERLIRE. & i [FYo0me | SEs| o] 02eAT| 3380| 06| 15417 47685| 6783000 3ZSZTATSAN
- : s A
Reuirn om Met Worth (%) MA 2T.85% 2TV 29.85% ! [ Praceding sixm
Bock Yalus Par Share (T) HA 72,29 &5.68 54,50 | ¢ T
Deebl-Enuity Ratio NA 0.0237 0.0001 0.0031 | Ma. of No. of Yol
r equty Weightsd | 70
"Nt annualized : High Chats s Diate equity 5 traded Total fumnever
The key financial ratios, mentionad hersin above, have been computad as undsr ; Pariod ry of raded | [ o shares Priee inthal | fransacied in the
: High | et Low | tradsdon | ooy, | period N0 | pariod (i)
Met worth Equity Share Capital + Other Equity {excluding revalustion ressrves | | day that day of Equity
and mizeelEnecyus expendifure o the extent not willen off) i Shares}
Earning Per Prodit ¢ {Logs) for the pericd Altributable to Egquity Sharsholders /| | | Wg2I8 | 98001 07| 4581 362501  31-) 170806|  J8084) 38DVET | 1485953671
Share (Basic) Weighted Number of Equity Shares outstanding i 25 Mgy 25
Earning Per Prefit / (Loss} for the period Attributable to Equity Shareholders /| & J-2026 | 4MES| D3Juk | T408T) JBATH| 22-Juk | A0 41499 1851285 TEAZTZENO
Share (Diluted] | Weighted Number of Equity Shares sutstanding ; _ 46 26 i
Book Value per Net worth £ Number of Equity Shares outstanding at year-gnd r June-F0E6 | H12EE .mfé A1zse | Tra0s Jnl:; 7974 Adn| 15HI0E | BELHIEETI0M
share '
Debt-Equity Ratio | Total Deby Net Worth Map-2005 | dE10565 .| 50414 39350 a. 41 41 4171 T 43459 | AT TELES 27000
0 Hay- May-
Return on Net Profit / {Loss) for the pariod Mt waortly ] 9 35
Worth (%) N PR IEE) FE) IR IETTR ] N ETY YT T ET) IERTY T
The aelectad financial information of the Company on consolidated basia, as extracted | 2 Apr-26
frevm the unaudfed limitsd revisy cangolidated financial siatements for e period of thres © | MeedU2E | 47445 05| Zraa| 38535 E 34,581 4557 BR2S1T|  3BE212797.H
months sndsd Decembsr 31, 2026, and audited consolidated financial statements for fhe har-26 Fdir-26

I3t 3 {thres) finandcial year endad March 31, 2028, 2025 and 2024 I8 ghven below:

Source; wwir baedndia, com

¥ In Lakhs} r “High and ow prices are based on the Righ and fow of the daily prices,
For three For Hia For the For Hi ¢ " Wesghted Avarage Prices (Total Tumover § Tolal Traded Guantify) for alf frading days durig
manths 1 the perlod
od year ended | year ended | year ended | .
pariod ended March 31, | March 3, March 34, | @ Nole 70 In cose whers the same price iz reflacted for saore et one date dumg the refovant
en June 30, 2028 (IND- | 2025 (IND- | 2024 (IND- | | pevods mentionsd above, the lates! date /s being considersd for the purposes of disciosura in
Particulars mﬁ:glﬂn' AS5) AS) AS) { the above fabie,
! NSE
Un-audited i
limited Audited Audited Audited | | ot — Totalvolame | ToMal twmover
; Dale | equity sty | Weghtey | 000 | immsacadintio
Months 1 12 12 12 Pl pariod | T3 | Cep | sharms | LW | DEEEd) e Hnt inthat period fin 7]
Rewvanus from Oparations 1,03,520063 | 3,77.951.30 | 3,80.918.66 | 35780046 | fr High | tradsd on BF | L% | iadeden Prica 7" m{:
Dther Income 184871 B51136| 6811.33] 467378 that day that day Shares|
Total Income 1,06,770.36 | 3,86,452.680 | 3,87,730.25 | 362.489.24 | | | Last thee Financial yoars [F.¥.)
Total Expanaes (exciuding 8120346 | 2.81,587.59 | 27840786 | 26285575 | | |FY. 06| maer| msss| | 1243| S4B MSRAME | 817555155000
finance cost and 1| #pE | BREAN|  Maw [ar-26
depreciation, amortization. [ 25
Tax and Exceptonal LRy, B d3EtE| 20| 0Apr|  1A0EE | BSOZS| BLom 0780 | f 5006464353830
lems | ool | B60.00 | Sep2d 4
Finance Cast 56061 111506 EERR- 1T -3 B D 01| 2442680 | 2235 | 0e-Ape-| AE0T|  A7PAG| 150092588 | 71788505 25400
Depraciation and 427540 17.73422| 1782140 1859059 |-t | S0860] Jandd =)
amnortizalion axpanse : Preceding six menths
Excaptional ilams (1.014.84) {589.543| | Mo of No. of M| “""'“I
Share of {Loss) associale {160.48) [406.88) | {1.181.02) {372.36; | | bigh | D30 | 2 | |Damor| My | Welnhied | L Tolal tmover
ProfitiiLoss) before Tax 19470.88| 8562120| 69386.28| 70.0832s|) |[od| gn | S | SRS | e |y | ShANS | ANGMGE | o o, | auEAciadinfhe
= LN : High | traded on traded an | Prica {7 pariod fin 71
[after exceptional iterms} i heat day that day REN
Provision for Tax (inchuding 5576.76| 7.08086| 9.111.82| 06,609.08 S}
Deferrad Tax and MAT i A ¥ R - g ;o
Cradit } Polome | 41620 dugan| MY sa00] ugr| somppie| ITH[ MIBOG| 7.7R25E100543
Profit/{Loss) after Tax 19 804 12 77526 49 8027446 241360 ¢ | duk 03=Jul- | 955477 | 375 | 22Jul-| TaiEdG TP 1340860 | 5533115, 136,50
-.I‘:'#rul'll IEllrItIIJtHHE Lo { S i i £
: V| June- 2| nEUEtE| MEAD|0B-be | A3820F|  D0BP| 1BA05ED | SAZT0ELMAAS
Ownar af the Company 13,736.36 FTA2TAE | BDE4AEB1 72,363.597 Polame | e18m | s I
Non-contralling Intetest 158.75 §0.86) {372.35) BOLE3 | | [ May M-| 480095 3310| 2 42431 | SIRAETI| 3EBELELIHTED
Other Comprehensive 2ETOLA0 | (2238.01) ) {3010.44) (1E309y| ¢ | 2E | 48405 May- May- | 1965 444
IncomodiLoss) for thi yoar 0 26 L]
net of tax | kerl | B3840 | 2550 | 02-Apr-| AT | d3EFI| 19ATITF| S0MEE1 56150
Total Comprahensie 16,163.04 | 7528814 | TT.264.02| 7226051 (288 | £IT0N) Apeli bl
incoma for tha pariod TS 05-| 436997 38585 30| ABEAIT| 42255 1ISI6MI| 546209860300
Equity Share capital NA|  4365.00| 436500| 436500 0 |2 | ST ""Efﬁ War-26
oon e e O
=] weorth B2, = LR E A.008.7F |
b High avd fow prices are bazed an Bre Mgh and low of e daily prices.
Total Debt NA| 1223846| 6,20647| 6GG6802Z| i IR0 0 oo of Tnw A8Y s

** Weighted Average Price (Tolal Tumover / Todal Traded Cwantify) for all freding days dunmg
the parlod
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Mote 11 In case wihere the same peice s refectad for mors than one dste during the | 11, DETAILS OF PROMOTERS, MEMBERS OF THE PROMOTER GROUP, PERSONS | 14. COLLECTION AND BIDDING CENTERS
relpydnt pesiods smenkoned abgve, e kalest dale i beirg consitered fov the porpsses of IN CONTROL AND DIRECTORS OF PROMOTERS AND FPROMOTER GROUF | The Biybs d imetermented by T \ ‘
d v : i ] yhack will be implomented by e Company by way of open markel purchases
dlisciosure i the sbove tabls. i SHAREHOLDING AND OTHER DETAILS i through the Stock Exchangss using ther natiomede frading terminals. Therefore, the
9.3 The stock prices on the Sleck Exchanges on relevant dates are: i 1.1 For the details of the aggregate sharehalding of the promaters, meambers of the prometer | requirament of hendng collection centres and bidding cenfres is not applicable
BEE NEE group, dirc';ln_ra t::f the: promeders and n'-_t*.n'-hl.:rs of the promaler group iwhers Il_'l-c promoler i 15. COMPLIANCE OFFICER TO THE BUYBACK
[ is @ company). directors, key managsrial psrsonnel and of persons who are in control of | : . :
Date Dessrigtion High | Low | Closing | High Low | Closing | the Company a3 on the date of this Publlc Announcement, plaase refar 1o paragraph £.1, & The Company has designatedinominatad Mr. Arpit Shah (AGM), a qualified Company
i n o) o) i n i 8.2 and B.3 of Part A above, : Secratary as the Compliance Officer for the purposes of the Buyback, to ensurs continuous
R I T AT 1.2 Forthe detalls of Eqult 5h bl bz by toried | h J compliance wilh the applicable provisions of the Buyback Regulalions, as amended time
= ¥ P il ¢ 1.2 Forthedetalla of Equity Shares sold or purchased by The paracna maniianed in peregaph to tima, including the Companiss Act, 2013, the rules mada thsreundsr and the other
1, 2026 of Board Mesling b i 11,1 above during a period of 12 (hwelve) monthe preceding the date of this Public | applieable requlations
consider prcunsal of | 371.00 | 363.00 BA80 | IT0.00 | 3ET00 353 ED _, Apmouncerment and B (sic) moniths prm;w:ling the dabe aof the Board Ml_:cting_ please refer | i !
Buyback was given ta to paragraph &.4 and 8.5 of Part A above. H Im_-'cslc-m rni_afy v;unl:acl_ ll'vcr?urnpliam;g qu-;uclaurur Ay l?_aéilgiﬁﬂiun or II-.I-,u ;I}dnd}:uﬁéhcir
. i ! ; , d h e, 1 m. 1o 52 .. !
. grusm E;l_«h;ﬂut_ﬁ | 12. MANAGEMENT DISCUSSION AND ANALYSIS ON THE LIKELY IMPACT OF THE | gyoocicoriwe Sunday and puble holitogs. 0 o
aptember | Date on which natica ; BUYBACK ON THE COMPANY ; = . -
14,302 |of B healing to . : 4 - i ) o Mama: Kr. Arpit Shah
'uﬂsig::d rmﬂl;s:? o Mot Applicabile as it was a trading Holiday for Stock | @ 121 The Buyback is expectsd to enhance overall leng-term shareholdsrs” value for continuing m_“ ) .r -I'PI _I :
Euth \fa! shon 1o Excharges | | sharehalders, withoul compremising on the fulure growth opporuniiies of the Company, as D”'ﬂn_“l'?"'_ Compliance Oficer to the Buyback
e Stock Exchanges ! will @5 provige an exil opporiunity 1o the public sharghoders, Thi Buyback is nol likely o Emami Limited
= - . caluse any material advarse impact cn the saminge of the Company, sxcept a reduction in : BB7, Emami Tower, Anandapur E M Bypass, Kolkata, West Bengal, 700 107
S: E;E.r;bsr Board Maeting day 396,30 | 37000 | 37E10| 39645 | 3T00a | avEa0| ¢ thie treasury incoms which the Company could have atheraise eamed from investments, ! Tol Mo.: +31- 33 - 66136264
17, ik ] Tha Company will also bear the cosl of the Buyback transaction i L, i
Seplamber | Firel rading day post | | ; . B : ; L ) ] Email: investors{femamigroup.com
. 380,00 | 35700 | 36530 | 38005 | 36655 | 3J6E43 | [ 122 The Buyback is proposed, considering the accumulated surplus funds available with : : :
18, 226 Board Maating day ; the Company, afier considering the fundg rgquisad for fublre growth of the Company i The Compliance Officer for the buyback is authorized by the Company to dischargs the
10, PRESENT CAPITAL STRUCTURE AND SHARE HOLDING PATTERN- snvisaged by the Board i [::“::’;i:;g ff:::i:ﬂ'::f ;i';'t;’lf‘aﬁi";f:,f:’ii;&g:ﬂif;:r:;‘:i':?::: JE':,"':":::_'":
1.1 The capital struchure of the Company as on the date of this Public Announcement and the 12.3 The Buyback will ke funded out of the inlsrnal accruals of the Company induding free | compliance wilh the applicabls statulory and regulatory requirements in relation fo the
proposed capital atructure of the Company post completion of the Buyback is ael forth reserves of the Company, in accordance with Section 63{1) of the Companies Act and | Buyback, communication be the stock exchanges. SEBL inlermediares and olher
e Regulation 16(ivh of the Buyback Regulations. : reguistory authorities as applicable incuding all rmgulatery filings therets.
{* In Lakhs) 124 Thn_a Buyback will lead to reductizn in _Exiating Equity Shares and consequently, is sxpected ’ 16. INVESTOR SERVICE CENTRE
Share Capital Fre Buyback | Post Buyback a?nﬁfﬁm ::EJI:?:HE? ;r;;::;.a:i:dthinhanne return on equity, asguming that the ; In case of any query, e sharshalders may also contact Maheshwar Datamatios Pyt Lbd,
Authorized pany 4 pa i tha Reqistrar and Share Transfar Agant of the Company, appointed as the Investor Service
50,00,00,000 Equity Shares of Re 1/- each 500000 500000 | | 12.5 Pursuant to Regulation 18{i) of the Buyback Regulations, the promolsrs, members ! Cenitre for the purpeses of the Buyback, any day sxcept Saturday and Sunday and public
. . . T of the promoter groug and persond in control of te Company will nol participate in thea J holiday batween 1030 am. 1o 530 p.m, 2t the follewing addrass;
Is.su-ad Subsicribad snd Paid-up Daphs! - - i Buyback. The Buyback will not resullin a change in contiol or otherwise affedt the edsting |
43,65,00,000 Equily Shares of Re, /- each fully paid ug 4 36500 ! management slrscture of the Company. i
= - - e 0 !
_43'%'33'1‘33 Expaty. Showad.of Ra. 3/ sach [ully paid g _ 430563 | | 428 Consequent to the Buyback {which excludes participation by the promoters, members of
Assivning that &5 a part of Bryback & f_na 5;:.35.342 (FEifty _N'rrm Lakhs Thirty -Erl. : the promoter group and peErsans in control of the Gompany) and based on the number
Thousand Eight Hundred and Forty Two Oniy) Equity Shares (Maximim Buyback Shares) | of Equily Shares bowght back by the Company from the sharehelgers including resident
are bought back af Mammu.m Buybach Price. Plesse note that ihe sharshoiding post the putsidie India, ershwhile avarseas corpofate bodias, foreign porfalio nvesions and non- Maheshwarl Datamatics Pvt Ltd
Buyback miay J@ifer degendieg on e aclicy ronber of egiaty Shares DOUGHE ek e | resident Indian shareholders, the sharsholding pattam of the Company would undemo E 23, RN, Mukheriee Road, 5th Fioor, Kolkata, West Bengsl - 760001
the Buiyback. a change; however public shareholding shall not fall below 25% of the wtal fully paid up | Tol Mo +#51 33 - 20483948 | 994 35020;
10.2 The sharehoiding pattem of the Company as on Ssptembar 17, 2028 (“Pre-Buyback™) | equity share cagital of the Company i c : B M S b B I
arwd the proposed shareholding pattem of the Gompany post completion of the Buyback | 427 10 accordance with Section GB(2)d) of the Companies Act and Regulation 44} of the i airact Fersan: Mr. Subhalrtn Elawas
are given balow; Buyhack Regulations, the ratio of the aggregate of secured and wunsecurad debis owed Email; contact@mdplcorperate.com
Pre Buyback {33 on by the Company to the pald-ug equily shane capital and free regerves alter the Buyback | Website: wanw.madpl.in
September 17, 2028} Post Buyback® { shall be {i) lass than or sgual to 2:1, based on the slandalone or consolidated financial SEB| Reglstration No.: INROOOMO0353
i f the company, whichewer i3 lower or {ii} be kags than or equal to 21, based E
sr. Category of % to the %tothe | ey Py, 2 : L Validity Period: Permanent
Ho. Sharshalders Number of ekl Number of Equity o tive standahm{: or ,mmrjattu Tinaancial 3mt¢n.|¢.nrls ol Hhe company, l.\.'l'lll..l'u.!'rﬁl .rs : (Uniess suspanded or cancelled by SEBI)
Equity Share Equity Share Equity Share S : Iwer, after excluding financial staternents of all subsidiaries that are non-banking financial i : : :
held carital held capital companies and housing finance companies regulated by Reserse Bank of Indiz or Matonal CIN: L2022 WE1SE2PTCO34884
A | Promoter and 77 63 63 412 eanal| 230503412 EE 6l Huouging Bank, 2% the case may be s on March 31, 2026, 1 17. MERCHANT BANKER FOR THE BUYBACK
: Fm i ::3':“ et 2 ot { 12.8 The Company shall not issue any Equity Sharos or other securiies including by way of | Thee Company has appointed the following as Managsr o the Buyback:
= P i bonus isewe axcapt in discharge of subsaisting obligations through conversion of warrants, | (’ﬂ
B. | Fublic 19,71,06,558 516G | 1EALG0. 748 ) 4440 S16ck oplicn Schenes, sweat equily or conversion of preference thares of debentures inte | ff 'IIFL CAPITAL
Shareholders equity sharas, 1ill the date of expiry of the Buvback period in sccordanca with the applicable \‘:-__ j‘y
01 | Shares underlying provisions of the Companies Act and the Buyback Regulations. The Company shall nat | 1
DRs ; pinkes any furtier 950 of the same kind of shares of other securlties induding allotmeant IIFL Capital Services Limited
CZ | Shares held by £ = F _ of naw shares or other specified securities wilhin a period of © (six) months afier the | {formariy known as IIFL Securities Limited)
Employes Trust ; comipletion of the .Bu.yhack .Em.e.pt br¢ way of bonus eharesa or equity shares saued in order ; Z4th Floor, One Lodha Piace, Senapati Bapat Marg
. Cera'a el dipkbatibrinis - Lo digcharge subsisting abligations such 2% conversion of vwamranls, sbock opbon schemes, .
O | e Elrometer-Non | - T NE sweal equity or conversion of prefarence shares or debantures into Equity Shares. Further. | Lower Paral (Weet}, Mumbai 400 213
Public (C1+52) In accordance with Regulation 240 of the Buyback Regulations, the Company shall not Maharashtra, India
TOTAL {A+B+C) 43, 65,000,000 100,00 | 43.0563,158 10000 r ralse [l.i.rlhn,?r cagital h.:.r a p:ril::ld. of 1 {i.jl'll.‘:.] vk Troam Uhe expiry of the Buyback paricd, J Tal. Mo.r +81 22 4648 4728
‘Azsuming the Buvback of lsswnum Buyback Shaves, Le., 55 38 842 (Fifty Mine Lakhs ¢ excapt in dischargs of its subsisting cbligations i Email: emamibuyback_2026@ilcap.com
Thirly Six Thousand Eight Hurdred snd Forty Two Oyl Equity Shores, af the Maximum Linless otherwise determinsd by the Board or Buyhack Commitiee or as may be dirscled . Website: wwwificapilal.com
Buyback Price, s, ¥ 475.00 per Equify Share. The actual shareholding pattern post- | by the Appropriaie Aulhorities, the Buyback will be completed within a maximum period | " i il i i
Buylack may vary depencing upon the actual rumiber of Equity Shares bought back under | of sixty six Working Diays from the date of opsning of the Buyback. In accordance with ¢ mvBpbor: priauamce s el i @R g oo
b Betybak Buyback Regulations, the Cempany shall not withdraw the Buyback once this Public SEBI Registration No.: INMX00010640
1003 Thare are no partly paid-up or Equity Sharas or calls in arrears as on the date of this Public | Aneeauncernent s boen mads, ; Validity Period: Fermanent
Announcement, 13, STATUTORY APPROVALS H [unless suspanded or cancelled by SEBI)
104 There are o culstanding instrumants convertible ints shares. 131 Pursuant to Seclions 63, 69, 70, and all other applicabie provisions of the Companies Act | Contact Persen: Gaurav Mittald besica Thakkar
10.% Mo scheme of amalgamation or compromise or arFangement pursuant o the Companies | and applicakie FRules thereunder and the provisions of the Buyback Regulations and Aricle | CIN: LOBS93MH10EPLC 132863
Al s pending in relaton le the Company as on the date of this Public Announcement, i 24 of the Articlas of Association of the Company, the Company has obtainad the Board of H 1
10,8 The Promoters. membars of the Promoter Group and Persons in Control of the Company E PRI TR0 eI Rg Ao, ! Sl s
. B i 1 z at ; : o B il : Ag par Ragulation 24{illa) of the Buyback Requlations, the Board accepls msponsibility for
o P13E The G 1y has ablained the =i ts from i lenders for the Buyback, i |
alj r:lt pgr‘:ﬂltlc—d tm |:h=.;:l mf :’E fq";::" Sharas on tt'l-IE E'luckMEx.haneea 3l :ﬁ'mar”‘lﬁt : L R L :_""‘? _nsbn o ckebet ook 7t 4 the information containad in this Public Announcement snd for the information sontained
incluging inter-ge transfer of Equity Shares amang the Pramaters and members of he 13.3 Buyback from each shareholder ie subject to all statutory conssnts and approvals as may : in all ather adverisements, circulars, brochures, publicity materials ete, which may e
Promoler Group from the date of the Board mesting approving the Buyback undil the he required by such shareholder under applicable laws and regulations, The shareholders issusd by lhe Company in relation to the Buyback and confirms that the information in such
sloslng OF hel Puyhecy. thall be solsly responsible for oblaining all such stalulery consents and approvals docunents contaim and will contain frue, factual and matenial infemation and dogs not and
10,7 While the Promolars, membars of the Promoter Graup and Peraong in Confral of the {including, without limitatizn the approvals from the Resere E!anl& of India ard [ or SEBI. ’ weill prest cnnitain sy risheading infermation.
Company are not efigibla 1o paficipate in the Buyback, depending on the number of if any} a3 may be required by them in order to sell their Eguity Shares Lo the Company |
Equity Shares bought back by the Company, thair effective shareholding percentaga in the | pursuant 1o the Buyback, Shareholders would be required to provide copics of all such Far and on behalf of the Board of Directors of Emami Limited
Company will increaze consents and approvals obtained by them to the Company's Brokar. i
10,8 Such an increase in the percertage holding!vating rights of the Promoters, membars ofthe | 134 The Buyback from eratwhile cverseas corporate bodies and other applicable categories J e su o
Fromoler Group and persons in contral of the Company, is nol an agfive acquisition and shall be subjsct to such approvals of the Reseres Bank of India, if any, under lhe Foreign Mr. Harsha Vardhan Mr. Sushil Kumar Goenka Mr. Arpit Shah
is incidental 1o the Buyback and if such increass l& beyond the limils preseribad under the | Exchange Managament Act, 1988 and the rulss and regulations framsd thereunder, as | Agarwal
SEBI {Substantial Acguisiion of Shares and Takeovers) Repulations, 2011, as amended, | amended from time to time. ; Designatien: Designation: Designation:
then Promaters and members of the Promober Group will svall an exemption from the | 13 5 To the best of the knowledga of the Company, no ofher statulory approvals are required i \fica-chairman and Whele-tims Diractor Complianca Cfficer
SEBI under Regulation 10 of SEB| (Substantial Acguisition of Shares and Takeovera) | by it for the Buyback as on the date of this Public Announzement. Subject to the ebligation ¢ Managing Director DN D0145916 e the Buyback
Regulations, 2011 or will reduce teir shargholding within ninety days from the Buyback of the sharsholdars to obiain the consents and approvals necessany for transfer of their DIM; D01 50088 Membership No: ACS 15285
Cloaing Date, such that thair woling rights fall balaw the leval at which the obligation to maks Equity Shares 1o the Company as st out in paragraph 13.2 and 13.3 of Part B abova, the
an oper offer undar sub-regulation () of Regulation 3 of SEB| {Substantial Acquisition of Company shall obtain such statutory approvals as may be required. from time to time, if ;| Place: Kolkata

Shares and Takeovers} Regulations, 2011 will not trigger

any, Tor completion of the Company's obligatiang in relation to the Buyback,

Date: Septomber 18, 2028

VOLTNS

ATATA Enterprise

PICTUREHOUSE MEDIA LIMITED

CIN:L9219 1 TNZD00PLC 044077
Reg. Office: KRM Cenilre, Bth Floor, Dood Mo, 2, Haminglon Foad, Chetpet, Chenial-600031, Tard Madu
Corp. Ol it Mo B3 & B4, 4th Floor, Punnaish Plaza, Resd No. 2, Banjaea Hills, Hyderabad-500034, Telangana

E-miail 10 i telephatoEDpypgiobsal com Wiebste wiik pVDCInema com

NOTICE OF ANNUAL GENERAL MEETING AND REMOTE E-VOTING INFORMATION
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NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR TRANSFER AND
DEMATERIALISATION OF PHYSICAL SHARES

All shareholders of Violtas Limited are once again informed that, pursuant to SEBI Circular dated
30th January, 2026, a special window is open from Sth February, 2026 to 4th February, 2027, to
facilitate lodgementire-lodgement of transfer requests of physical shares, which were
sold/purchased prior to 15t April, 2015 The applicability of this window is as per below matrix and
subject to condiions specfied by SEBIin the said circular:

Execution Date of | Lodged for transfer Original Security | Eligible to lodge in the
Transfer Dead before 15t April, 20197| Certificate Availabla? current window?
Before 1st April, 2019 Mo (it is fresh
lodgement) Yes Yes
Before 1st April, 2019| Yes (it was rejected/
retumed earlier) Yes Yes
Before 1st April, 2019 Yes Mo Mo
Before 1st April, 2019 Mo Mo Mo

Investors who have missed the earlier deadlines are requested to fumish the necessary
documents to the Company’s Registrar and Transfer Agent Le. MUFG Intime India Private
Limited (formerly known as Link Intime India Private Limited) - Unit: Voltas Limited - C 101,
Embassy 247, L B S Marg, Vikhroli (West) Mumbai — 400083, Contact No. +31 810 811 8484
Email-investor helpdesk@in. mpms.mufg.com.

Please note that the shares shall be eredited only in demat form subject to one year lock-in from
the date of registration of transfer. Further, such shares shall not be allowed to be
transferredfien-marked/pledged during the said lock-in period.

The said SEBI Circular is available on the website of the Company and can be
accessed by scanning the below QR code:

Mumbai, 18th September, 2026

Registered Office: For VOLTAS LIMITED
Voltas House ‘A Sdi-
Dr. Babasaheb Ambedkar Road, Ratnesh Rukhariyar
Chinchpokli, Mumbai 400 033. Company Secretary & Compliance Officer

Tel. Mo. - +91 22 6665 6257
Website : www.voltas.in

e-mail : shai i violtas_com
CIN : L29308MH18954PLCO0S3T

Maotice is hereby given that the 27th Annual General Mesting ("AGM™) of the Company will be held on Wednesday,
msmmmmnmau {lsnﬁmmmcmmmmmumrmm
in compliance with the of the Companies Act, 203, SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 and the relevant circulars isswed by the Ministry of Corporate Affairs (MCAT)
and SEBI from time to time, fo fransact the business as set out in the Notice of the AGM.
The deemed venue of the AGM shall be the Registered Office of the Comipany.
The electronic dispatch of the Motice of AGM was completed on 05th September, 2026 fo those Members
whose e-mail addresses are registerad with the Company / Depositony Participant(s). The requirement of sending
physical copies of the Motice has been dispensed with in accordance with the aforesaid circulars. Members may
noite that the Motice of the AGM is also available on the website of the company and the stock exchanges and
a copy of the same may be obtained by sending an email to cs.phmi@pvpglobal. com. Also, the relevant documents
refermed to in the Motice are available for electronic inspecton by members.
Members holding shares in dematenalised form are requested to register'update ther e-mail address and
mobile number with their respective Depository Participants. Members holding shares in physical form are
requested to register/update their e-mail address and mobile number with the [‘,umpan'_l,r'a Registrar and Share
Transfer Agent, Mis Cameo Corporate Services Limited, by e-mail to i . The detailed
process for registering e-mail addresses is provided in the MNotice of the AGM. Also, the members holding
shares in physical form may obtain User 1D and Passwords by sending request to investon@cameoindia.com.
Members can attend and parficipate in the AGM through VCAOAWM facility and their parficipation shall be counted
for the punpose of quonem in compliance with the provisions of Section 103 of the Companies Act, 2013. The
facility for joining the AGM shall open 15 minutes before the scheduled time and shall remain open 15 minutes
after the scheduled time. Members who wish to speak at the meeting may register themselves as speakers in
the manner provided in the Notice of the AGM.
Remote E-Voting Information
Pursuant to Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies (Management and
Adminisiration) Rules, 2014 and Regulation 44 of SEBI (LODR) Regulatons, 2015, the Company is providing
the facility to iis Members to cast their votes electronically.
Members may also vote duning the AGM through the e-voting system of MSDL.
Cut-off date: 23-09-2026
Remaote e-voting penod: From 27th September 2026 at 9:00 AM. (I5T) to 29th Sepiember 2026 at 5:00 P.M.
sT).
Remaote e-voling shall be disabled by NSDL thereafier.
Members who have already cast their vote through remaote e-voting may attend the AGM but shall not be entitled
o volbe again.
Any person who becomes a member after dispatch of the Nofice and holds shares as on the cut-off date may
obiain the login credentials by sending a request to evotingi@nsdl.com. Members already registersd with MSDL
may use their existing User 1D and password.
The Board has appointed Mr. K.V.5_ Subramanyam, Pracicing Company Secretary, Hyderahad, as the Scrutinzer
for the remote e-voting and e-voding dunng the AGM.
The Notice of the AGM is available on the following websites -

# Company website : W, DVECITETEE. COm

¥ Siock Exchange websites : www.bseindia.com and www.nseindia.com

#  NSDLwebsite: wew evoting. nsdl.com
The detailed procedune for remaote e-voting and attending the AGM through VCAOAWM is provided in the Motice
of the AGM. -

For quenes relating to e-woting:
MN5SDL Helpdesk- 022-48367000 | Email: evoting@nsdl.com
Company Email : cs_phmiiipvpglobal com By order of the Board of Directons
For Picturehouse Media Limited
R Sdi-
Date :19h September, 2026 Prasad V. Potluri
Flace : Chennai Managing Director




